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Title: Raised a discussion regarding problems of Scheduled Castes and Scheduled Tribes. (Concluded)

14.52 hrs

MR. SPEAKER: The House shall now take up Item No.12 - discussion regarding problems of SCs and STs. Shri
Ram Vilas Paswan.
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SHRI P. RAJARETHINAM (PERAMBALLUR): Sir, I have given my notice and my name is in the second
place in the list.

MR. CHAIRMAN : You will be called, but not now.
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I am only talking about the facilities to be given to the tribal people. This is also a tribal area.
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">SHRI GIRIDHAR GAMANG (KORAPUT): Mr. Chairman, Sir, I am thankful to you for giving me this
opportunity to speak on an important subject relating to the problems of the Scheduled Caste and the Scheduled
Tribe people. While initiating the debate, Shri Ram Vilas Paswan was telling about the problems faced by the
Scheduled Caste and the Scheduled Tribe people.

Coming to the point, in 1985, it was the late Shri Rajiv Gandhi who created a separate Ministry, for SC/STs
named the Ministry of Welfare. I was given the change of Tribal Welfare in that Ministry. But recently the name
has been changed to that of the Ministry of Social Justice and Empowerment. With the change in the name of the
Ministry, definitely the concept would also change. But in the States of Bihar, Madhya Pradesh and Orissa,
under article 164 of the Constitution, the Tribal Welfare Minister will head the Welfare Department.
Accordingly, the States also changed the name on the basis of the change effected by the Government of India.
Some States have changed the Tribal Welfare Department into that of the Department of Welfare. But in the case
of Bihar, Madhya Pradesh and Orissa they cannot change the name because there should a Minister in charge of
the Tribal Welfare Department. Especially in Orissa, they have changed the Tribal Welfare Department to that of
Welfare Department. The name of the Department is called the Department of Welfare which is not justified as
per the first proviso to article 164 of the Constitution.

When we are discussing the important subject but we will get less time. Therefore, I would request the Minister
to convene a meeting of the Members of Parliament belonging to Scheduled Caste and the Scheduled Tribe



communities separately and not both at a time. It is because we have got 46 ST MPs and the number of SC MPs
is more than 85 or so. There will be time problem for discussion of various issues and problems.

SHRI RAM VILAS PASWAN (HAJIPUR): The total number is 156.

SHRI GIRIDHAR GAMANG : The total put together comes to 156. It will be difficult to discuss the issues in
one common meeting. First, we have to discuss the issues. The 1ssue set to be discussed first in respect of
Scheduled Tribe is exclusively constitutional issues. The constitutional provisions provided for the Scheduled
Castes and the Scheduled Tribes are separate. We have got the Scheduled Areas under the Fifth Schedule.
Different issues are involved such as the role of the Governor, the power given to the MLAs and the MPs in the
Scheduled Areas and the applicability of law in the Scheduled Areas. The power has been given through an Act
of Parliament or by an Act of the State Legislature, we have to consider whether it will be applicable to
Scheduled Areas or not. All these issues have to be discussed.

We have got three boundaries. One is the international boundary, the second one is the State boundary and then
within the State we have got a Scheduled Area boundary. The Scheduled Area boundary is a constitutional one.
Therefore it definitely relates to the applicability of law and other problems which are concerning the Tribal
Areas and the Scheduled Areas. The states have divided the Scheduled districts and changed the name of the
districts. Therefore there will be the problem of applicability of law in the Scheduled Areas.

What is more important today is the problem of the Scheduled Tribes development. We are talking about
different schemes and programmes started by the Government of India since the Five Year Plans. They are
continuing.

Regarding funds which have been indicated either in the State Plan or in the Central Plan, the figure seems to be
very high but the investment is very low. There are two things which are important. There is one demand for
grants in the States that for the development of the Scheduled Caste and the Scheduled Tribe. There should be a
separate Demand for Grant for SCs and STs and a single-line administration for the implementation of various
schemes. Whatever money that is allocated by the Government of India to the TSP area or to the Special
Component Plan for the Scheduled Caste people should be on the basis of identification of programmes as well
as problems. Whatever money quantified by the Ministries and Departments of Government of India should be
communicated to the State Governments and the Tribal Welfare Department of the States about the
quantification of funds. Whatever money that will be available from other sources including the institutional
finances should be quantified. Funds should be allocated under the first proviso to article 275 of the Constitution
for Scheduled Areas.

All these funds have to be pooled together and put in a separate Demand for Grants funds should be distributed
among ITDP areas and cluster villages. The concept of tribal development will be meaningful at State level it
funds are used in this way.

The second point is about the single line administrative structure which is required for implementation of
projects or schemes in tribal areas. It is required because of multiplicity of departments as well as agencies,
which definitely creates a confusion. In Andhra Pradesh, single demand and single line administration have been
adopted. In Himachal Pradesh also, they have adopted a single line concept of administration. Why can we not
adopt it in the major States like Bihar, Madhya Pradesh and Orissa. These States have not yet introduced
approach of single line administration for implementation of schemes and programmes relating to the Scheduled
Tribes in the Scheduled Areas of the States. I do not know why it is not possible. I do not know whether they
will be adopting it or not.

Another important question which I am raising is this. There are a number of policies relating to the Scheduled
Tribes. There is a forest policy. There is an education policy exclusively for the Scheduled Areas. There is an
excise policy under which liquor is prohibited in the area and then comes the allotment of land. Under the Fifth
Schedule, the Governor has the power to regulate the allotment of land in the Scheduled Area and restrict
alienation of tribal land.



There are a number of provisions under the Constitution which have not yet been interpreted properly for
implementation of the plan. There is no impact of these provisions in Scheduled areas. Secondly, these
provisions are implemented without any interpretation. There are some provisions which have neither been
interpreted nor implemented.

All the provisions which are enshrined in the Constitution, are very voluminous ones. They have to be studied in
such a way so that they are implemented properly and the Scheduled Castes and the Scheduled Tribes are given
rights and protections. Whatever schemes or programmes which are under formulation and implementation by
the Centre or the State Governments, all comes under the constitutional provisions, Investments on bigger
projects or dams in tribal areas should be reviewed.

Rehabilitation Policy should be formulated and implemented properly by the States and Central Government.
Land alienation and land acquisition due to these projects should be reviewed. Without that, no project will
benefit the tribal people. It has been stated that there is no coordination between the Central Ministries, Welfare
Ministry and the States with regard to rehabilitation. The tribals have been deprived of their land, water and so
on, it is very difficult for them to survive. They have sacrificed everything including their land for the
development of the nation in the name of public purpose.

Another important thing is about the present reservation policy of Government. Shri Paswan was referring to
that. As regards the role and duty of Public Service Commission of States and Centre, Under article 320 (4) of
the Constitution, it is mentioned:

"Nothing in clause (3) shall require a Public Service Commission to be consulted as respects the manner in
which any provision referred to in clause (4) of article 16 may be made or as respects the manner in which effect
may be given to the provisions of article 335."

That means, the Public Service Commission should not be consulted in the matter of method of recruitment or in
respect of making appointments to the Civil Services or in a disciplinary matter or promotion and so on. In all
such matters, the Public Service Commission should not be consulted for SCs and STs. So far, neither this
provision has been implemented nor interpreted properly. We have not seen as to what will be its impact. These
have to be interpreted properly while implementing the reservation policy in services and posts for the
Scheduled Castes and the Scheduled Tribes.

16.00 hrs.

Sir, article 339(1) of the Constitution relates to the control of the Union over the administration of Scheduled
Areas and the welfare of Scheduled Tribes. It provides the appointment of a Commission to report on the
administration of Scheduled Areas and the welfare of the Scheduled Tribes. In 1995, it was already decided by
the then Government to constitute a Commission for Scheduled Areas and the welfare of the Scheduled Tribes.
But it is still pending for constitution of the Scheduled area and Scheduled Tribes Commission. This will be the
second Commission after 1961 for SA and STs.

Scheduled Tribes list comes under the State List. The area restriction which was imposed for the Scheduled
Tribes has been removed for with in the State. (Interruptions)

PROF. P.J. KURIEN (MAVELIKARA): Sir, it 1s now 4 o'clock. As per the ruling of the hon. Speaker, the
Discussion on the Jain Commission Report was to be commenced at 4.00 p.m. today. I know, the Discussion on
SCs/STs is also very important. I am not saying that it should be scuttled. But as I have already pointed and the
whole House will agree with me that the Discussion on the Jain Commission Report is very vital, as it is
connected with the assassination of Shri Rajiv Gandhi who was the leader of the whole nation.

My suggestion is that if the Discussion on the Jain Commission cannot be taken up now, the sitting of the House
may be extended by one more day so that tomorrow and day after tomorrow, we will get time to discuss this
Report... (Interruptions)



(Interruptions)
16.02 hrs (Shri P.M. Sayeed in the Chair)
MR. CHAIRMAN: Let me hear.

PROF. P.J. KURIEN: Mr. Chairman, Sir, as per the ruling given by the hon. Speaker, the Discussion on the Jain
Commuission Report should be taken up at 4 o'clock, that 1s, now. Or, if that 1s not possible, the sitting of the
House should be extended by one more day, that is, upto 6th August, 1998, so that we get two days to discuss
the Jain Commission Report, and we may continue the whole day with the exhaustive discussion on the
SCs/STs. It 1s also a very important subject. The hon. Chair may kindly consider our point...(Interruptions)
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MR. CHAIRMAN: Please speak one at a time.
... (Interruptions)

SHRI BHUBANESWAR KALITA (GUWAHATI): You can continue with this Discussion on SCs/STs. But the
House should be extended by one more day so that we have two days to discuss about the Jain Commission
Report. The House was extended precisely for discussing the Jain Commission Report.. (Interruptions)
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DR. SUBRAMANIAN SWAMY (MADURAI): Sir, either it should be taken up now or tomorrow at 11 o'clock,
and the House may be extended by one day because the whole nation is going to listen to this debate on the Jain
Commission. Therefore, it is very vital that it should not be in the late hours of the night. It should start at 11
o'clock tomorrow or today at 4 o'clock, that is, now, and it should be extended by one more day. The proposal of
Prof. Kurien is very eminently reasonable and the House should agree to it.

SHRI V. SATHIAMOORTHY (RAMANATHAPURAM): Mr. Chairman, Sir, what is the urgency to continue
with it now? It was the decision of the Chair that we will take up Discussion on the Jain Commission Report at 4
o'clock today.

As scheduled, the discussion on the Jain Commission Report and the ATR should be taken up at this point of
time at four o'clock.

categorically said that after completion of this discussion regarding the problems of the Scheduled Castes and
Scheduled Tribes, the discussion on the Jain Commission Report will be taken up. I want to know when this
discussion regarding the problems of the Scheduled Castes and Scheduled Tribes will be concluded.
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MR. CHAIRMAN : Hon. Members, I have with me a list of nearly twenty or twenty-one names of hon.
Members who want to speak on the discussion regarding the problems of the Scheduled Castes and Scheduled
Tribes.

I will convey the feelings of the House to the hon. Speaker. I understand that he is considering to extend the
House by one day. I would request some of the leaders to meet him. Meanwhile, let us go ahead with the
discussion on the problems of SCs/STs. Still 21 hon. Members are to speak on this debate.

... (Interruptions)

PROF. P.J. KURIEN : Sir, I submit that the discussion on the problems of the SCs/STs should be completed
today. Then, tomorrow morning we can take up discussion on the Jain Commission. I think the consensus of the
House is for extending the House. I would request the Chairman to convey the feeling of the House to the hon.
Speaker. ... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF TOURISM (SHRI MADAN LAL
KHURANA): Originally, the Session was scheduled upto 4th August, 1998, after discussions, it was decided to
extend the sitting by one day, that is upto 5th August, 1998.
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should be extended. ... (Interruptions)
MR. CHAIRMAN : Let the hon. Minister complete.

... (Interruptions)
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MR. CHAIRMAN: Order please. Please be seated. Let the hon. Minister complete. ... (Interruptions)

extended. ... (Interruptions) Please, you take the opinion of the House. ... (Interruptions) Why should you ask the
Minister of Parliamentary Affairs?
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S Sir, majority of the Members are in favour of extending the sitting of the House. ... (Interruptions)
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Minister? What way he is concerned with this? You should go by the consensus of the House. Sir, you need not
ask the Parliamentary Affairs Minister or the Prime Minister. The House is supreme and so, you can take the
consensus of the House.

MR. CHAIRMAN : Let me conduct the House.
... (Interruptions)

SHRI BALRAM JAKHAR (BIKANER): Sir, the House is always supreme. Nobody can dominate the House;
the House dominates us. So, there is no question of going back on that. Please do justice; we also have to discuss
the Jain Commission Report. ... (Interruptions)

MR. CHAIRMAN: The time allotted for this discussion is up to 4.50 p.m.

... (Interruptions)

MR. CHAIRMAN: Please hear me for a minute.

... (Interruptions)

MR. CHAIRMAN: The time allotted for discussing this issue is up to 4.50 p.m.
... (Interruptions)

important subject and everybody wants to speak on this. ... (Interruptions)

MR. CHAIRMAN: Please hear me. The House is supreme.

We can continue the discussion now for at least about half-an-hour. In the meanwhile, you can sit with the
Speaker and decide. Already the Speaker is considering this. Why are you agitated over this issue? So, let us not
waste the time of the House; let the hon. Members speak on that discussion.

PROF. P.J. KURIEN : Sir, kindly convey the consensus of the House to the hon. Speaker.
MR. CHAIRMAN : Yes.
... (Interruptions)

SHRI N.K. PREMCHANDRAN (QUILON): Sir, there is no consensus in the House. We have got different
views...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): Sir, I have got a very important point to make. On the 6th of August,
Hiroshima Day is to be observed in many parts of the country. All our Members will be going back to their
Constituencies. Regarding repeated extensions of the sittings of the House, it was discussed in the Business
Advisory Committee. Originally, it was scheduled upto 29th July. Then it was extended for one day. Our Leader
had expressed that the Members have got their own schedule and programmes in their Constituencies. Still we
agreed that it may be extended for a few more days....(Interruptions)



MR. CHAIRMAN: The time allotted for this discussion is upto 4.50 p.m.
... (Interruptions)

MR. CHAIRMAN: Shri Rupchand Pal, please resume your seat.

... (Interruptions)

SHRI RUPCHAND PAL : I am concluding. I have got a suggestion to make. The discussion on the Jain
Commission Report may be taken up after completing this discussion...(Interruptions)
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Shri Giridhar Gamang has not yet completed. So, he will speak.

SHRI GIRIDHAR GAMANG (KORAPUT): Sir, I was going to complete my speech. But in the meantime, all
the trouble started.

There are a number of Scheduled Castes and Scheduled Tribes. In most of the States, they have not been
included in the list. The Govt. have to consider for their inclusion seriously. The non-tribals are trying to get
themselves included in the list of Scheduled Castes and Scheduled Tribes, it should be stopped.

There are a number of bogus tribes. They are taking advantage of reservation for employment and getting
benefits of Development Schemes or at the political status which is very serious matter.

Another important thing is that for how many years the political reservation will continue. It is up to 2000 AD.
Then, it is to be extended for a further period of ten years period as under per article 334. Political reservation is
a temporary reservation. But article 335, is permanent reservation related to services and posts. When the
Government are proposing to extend the political reservation beyond 2000 AD for House of people, State
legislature and in Panchayats.



The one-third reservation provided to women in the Panchayats is reservation within the reservation. What we
need today is reservation within not among the Scheduled Castes and Scheduled Tribes. It is a very important
issue. We agree that there should be reservation for Scheduled Castes and Scheduled Tribes Without any division
and deviation. Definitions provided in article 366 regarding ‘Scheduled Castes' and "Scheduled Tribes' as well as
articles 341 and 342 regarding the powers given to the President and the Parliament for inclusion and exclusion
of SCs and STs.

Other important constitutional provisions are there which requires detailed discussion. Please convene a meeting
for discussion on the constitutional provisions relating to the Scheduled Castes and the Scheduled Tribes. The
provisions have to be interpreted and implemented with good intentions for protection of people of these
sections.

One cannot stop that. We have to see which are the Articles which require amendment today. For example, if |
say that every one-and-a-half years or every two-and-a-half years we should go to polls, then the Scheduled
Castes and the Scheduled Tribes would be the worst victims of any uncertain political development. All these
points should be gone into.

While adopting certain measures for the protection of the Scheduled Castes and Scheduled Tribes in different
fields like education, economic development, giving reservation in education.

The demand for separate States is there because of unrest as well as discontentment which is there in the tribal
areas. Why is this discontentment growing? Nobody has made a study on this. I think the Government is not
taking it seriously. There is no two opinion on development in tribal areas of Central India Tribal belt put there
should be comparison of the tribal areas of North-Eastern States with the Central India Tribal belt in respect of
the constitutional provision. Bihar, Madhya Pradesh, Orissa, Andhra Pradesh, etc. all come under the Central
India Tribal belt. we have to discuss separately about the Fifth Schedule and the Sixth Schedule provisions.
What are the benefits out of the provisions contained in the Fifth Schedule Areas and what are the provisions
enshrined in the Sixth Schedule Areas for the upliftment of the tribes that has to be analysed.

I have the Constitutional right to be here. I have been in the House as a representative of the people for eight
terms. The hon. Members, like Shri Paswan, and others are also there in the House like me to represent the
people. Please go through the provisions of the Constitution relating to Scheduled Castes and Scheduled Tribes
while adopting any measures for their protection.

">SHRI P. RAJARETHINAM (PERAMBALLUR): Mr.Chairman, Sir, I wish to thank you for the opportunity
given to me to raise an important issue with regard to the problems of the Scheduled Castes and the Scheduled
Tribes in my maiden speech itself.

Before I touch upon the main issue, it is my sincere duty to thank my beloved leader, the ever and ever
unbeatable leader of Tamil Nadu, the saviour of social justice, Dr. Puratchi Thalaivi who has sent me to this
august House. Her regime was a golden era of Tamil Nadu. During her regime, she implemented a number of
welfare schemes for the upliftment of the Scheduled Castes and the Scheduled Tribes. During the regime of Dr.
Puratchi Thalaivi, free education was given to all Scheduled Caste and Scheduled Tribe students. Rupees 100
per month was paid to the Scheduled Caste and the Scheduled Tribe students studying in sixth to eighth
standards. Also, under her regime, free electricity and pure drinking water was supplied to the colonies where
the Scheduled caste and Scheduled Tribe people were living. She was the first one to introduce a scheme in
whole of the nation, as the Chief Minister of Tamil Nadu, to make 100 Scheduled Caste and Scheduled Tribe
youths as industrialists by providing them international shares and financial assistance of more than Rs.1 crore at
Tirupur in Coimbatore district, in the State of Tamil Nadu. During her regime the entire Scheduled Caste and the
Scheduled Tribe community was safeguarded whereas the atrocities are very high during the present
Government.

This 1s an important issue which relates to the problems faced by Scheduled Castes and Scheduled Tribes
throughout the nation. The Scheduled Castes and Scheduled Tribes are suffering either at the hands of the police
or some other people everyday. We can see from the newspapers the incidents of atrocities on the Scheduled



Caste and Scheduled Tribe people. Some of the headlines in the newspapers are: "SC/ST PANEL PULLS UP
STATE GOVERNMENT", "STATES ASKED TO CHECK ATROCITIES ON DALITS", "SUPPORT TO
ATROCIOUS STAND", "DALITS ALIENATED AND ANGRY", "DALIT ACT MISUSE? IT IS NOT BEING
USED", "TRIBALS STRIKE TERROR", etc.

Our party colleagues in the elders' House Thiru Niraikulathan and Thiru O.S.Manian and Thiru Margabandu put
a common question regarding the communal tension, and atrocities on the Scheduled Castes and Scheduled
Tribes in our country. The question was whether the Government proposes to take any stringent measures for
containing the widespread communal violence and atrocities on Scheduled Castes and Scheduled Tribes in
several parts of the country.

In his reply, the then Minister of State for Home Affairs, Shri Magbool Dar -- it was the United Front
Government then -- stated that the overall communal situation in the country had considerably improved. There
was a major incident of violence only in Tamil Nadu during the previous two months. It was in the year 1996.
On the other hand the situation was very peaceful during the regime of Dr. Puratchi Thalaivi. Nowadays, as far
as communal violence and atrocities on Scheduled Castes and Scheduled Tribes are concerned, Tamil Nadu is
the worst affected State under the present DMK Government.

While answering a Starred Question asked by Thiru Thalavai Sundaram, Member of Rajya Sabha, the then
Union Minister of State for Welfare in the United Front Government Shri Ramoowalia stated that the number of
cases of atrocities committed against Scheduled Castes in Tamil Nadu during 1996 and 1997 were 535 and 372
respectively. When I am participating in the debate on the problems of Scheduled Castes and Scheduled Tribes,
it is relevant to quote some incidents that occurred recently in Tamil Nadu under the DMK regime.

A tragedy took place while allotting group houses for Scheduled Castes and Scheduled Tribes at Sorakudi near
Valankaiman Thirvarur District of Tamil Nadu. There were some clashes between two rival groups. Police
arrested some people and remanded them to custody. ....(Interruptions)

go on record. Please see that it is expunged from the record.
MR. CHAIRMAN : Matters sub judice will not go on record.

SHRI P. RAJARETHINAM : When they were being taken to Tiruchi, one of the remanded Scheduled Caste
person named Chinnayan died on the way due to the harassment of the police. After that they brought the
illiterate wife of the deceased person from the village and threatened her to sign a statement which was already
prepared at the instigation of some top politicians of the ruling DMK Government. The Tehsildar of
Valangaiman, with the help of police, tried to perform the last rites of the deceased. At that time, the village
people, along with Shri O.S.Manian, Member of Parliament (Rajya Sabha), and the District Secretary of
AIADMK stopped the cremation and asked for the re-postmortem of Shri Chinnayan's body. After a prolonged
agitation the postmortem was again conducted and the body was cremated. My question is, under whose
instructions the Tehsildar, along with the police, tried to cremate the body?

This is happening everywhere in Tamil Nadu under the guidance of the ruling political personalities of the DMK
party. This is only a small example of how the SC and ST people are facing problems in Tamil Nadu. I can quote
another important incident with regard to the problems and atrocities on SCs and STs which occurred in
Thuratyur village of Tirunelveli district. Police had foisted a false criminal case against an SC youth and took
some people to police station. So, the Scheduled Caste people were harassed. People in the Thuraiyur and
surrounding villages condemned the harassment of police and they took out a procession. At the instigation of
the Government in Tamil Nadu, the police lathicharged the crowd and opened fire and a Scheduled Caste youth
by name Philip was killed.

Sir, the Central Government is providing many schemes for the economic empowerment of SC and ST people,
but the schemes are not properly implemented. Scheduled Caste and Scheduled Tribe people are not getting any
loans from banks. The bankers ultimately deny them the loans. They are asking for securities from the SC and



ST people. In an event in Paramakudi, an innocent girl by name Panjavarnam was killed because of the
inefficiency of the ruling DMK party in Tamil Nadu.

Now, I wish to mention the problems faced by SC and ST people who have been migrated from Tamil Nadu and
settled in Mumbai for many years. They were unable to get the community certificates even though there was an
order from the Union Government to issue certificates to the SCs and STs nation-wide by producing their
original certificates issued by the concerned State. I appeal to the Union Government, through the hon. Minister,
to redress the problems of migrated SC and ST people in Maharashtra.

I want to quote an important matter. The management of Neyveli Lignite Corporation in Tamil Nadu failed to
implement the Reservation Policy. Demanding this, 3000 Scheduled Caste employees are protesting. They are
on strike for the past 20 days. This shows the problems faced by the SCs and STs.

We are celebrating the 50th year of our Independence. Even then, the SCs and STs are facing a lot of problems.
Sir, here I want to quote the words of the greatest poet of Tamil Nadu, Mahakavi Subramania Bharati -

"Jadigal Illatyadi Papa

Kula Thazhchi Uyarchi Sollal Paavam"

I also want to quote another poem by Poet Bharathidasan -
"[ruttaraiyil Ullathada Ulagam

Saathi Irukkindrathenbanum Irukkindrane"

Sir, before concluding my maiden speech, I appeal to the Union Government to take stringent steps to stop
atrocities on SC and ST people at least in the 50th year of our Independence. Scheduled Caste and Scheduled
Tribe people had entirely voted for the AIADMK party under the able leadership of the former Chief Minister of
Tamil Nadu, Dr. Puratchi Thalaivi. They had sent more than 5 MPs from our party, but there is no MP belonging
to the SC and ST from the DMK party. It shows how the previous AIADMK Government under the dynamic
leadership of Dr. Puratchi Thalaivi took care of the entire community of SC and ST. Only from this we can
understand that our leader Puratchi Thalaivi is the only saviour of the SC and ST people. Our leader 1s having
such a great mentality of accommodating SC and ST people even in the Rajya Sabha elections. But the present
Chief Minister and the DMK party is not having such a mentality to give representation even to a single Member
from the SC and ST. This only shows the difference between our dynamic leader, and the DMK leader Shri. M.
Karunanidhi.

As indicated by the Jain Commission, the DMK and its Chief 1s not only connected with the assassination of
Rajiv Gandhi but also directly connected with the killings of innocent SC and ST people.

I urge upon the Union Government to come forward to set up an Enquiry Committee to go into the atrocities
committed on Scheduled Castes and Scheduled Tribes during the past two years and action be taken against the
DMK Government in Tamil Nadu.

advantage of the maiden speech, they had misled the House. This, I want to put on record.

">SHRI R.S. GAVAI (AMRAVATI): Mr. Chairman Sir, the present motion relates to the problems of Scheduled
Castes and Scheduled Tribes.

I will be strictly limiting to the purview of the Constitution regarding the problems of Scheduled Castes and
Scheduled Tribes for their upliftment and welfare in the sphere of services, education, land, industry, commerce
and so on.

The very purpose of providing the safeguard in the Indian Constitution is to bring the Scheduled Castes and
Scheduled Tribes at par with others. As earlier pointed out by Shri Buta Singh, it is not a matter of pity, it is not



a matter of sympathy, it is a matter of their legitimate right. Why is it so? Having no fault of theirs but because
of the Caste animus the Scheduled Castes and Scheduled Tribes have to suffer and remain aloof from the
mainstream of the nation. Therefore, the forefathers of the Indian Constitution, particularly the Chairman of the
Drafting Committee, Dr. Baba Saheb Ambedkar, took care of it. The very purpose of providing this safeguard is
to bring them at par with others.

Sir, firstly, I will deal with the problem of Service matters. I am very sorry to mention that the Department of
Personnel and Training has issued about 5-6 Office Memorandums. Therefore, in keeping with the spirit of the
Constitution, they are quite derogatory and violating the spirit of the Constitution.

There was an order of the DOPT dated 30th January 1997, which relates to the case, the Government of India
versus Virpal Singh. In that case, they mentioned that if a Scheduled Caste candidate is promoted to a higher
post or grade earlier than his senior general candidate, thereafter the senior general candidate is promoted to the
some higher post, the seniority of the senior general candidate be retained. It is nothing but snatching the
seniority and promotion of the Scheduled Caste candidate by the general candidate.

While issuing that OM, the DOPT had forgotten the latest decision in this matter. This is nothing but going away
from the safeguards provided in the Constitution. It is not keeping with the spirit of the judgement dated 7th
May 1997 in the matter of Jagdish Lal and others versus State of Haryana and others.

Here it was observed that on promotion to the higher cadre the reserved candidates steaf a march over the
general candidates.

The second OM is dated 2nd July 1997 issued by the DOPT regarding the judgement delivered in the case of
R.K. Sabharwal versus the State of Punjab as well as J.C. Malick versus the Ministry of Railways. But,
conveniently, they have forgotten the judgement that is relevant to the Scheduled Castes and Scheduled Tribes,
that 1s, the case of R.K. Sabharwal and P.S. Gehlot. It observed that the Scheduled Caste and Scheduled Tribe
candidates competing with general candidates, with the same seniority-cum-fitness, would be counted against
the general posts and not against the reserved posts. The content of the OM 1is contrary to this judgement.
Therefore, I urge upon the Government to withdraw that OM and issue a fresh OM, keeping in mind the content
of the judgement.

Then, there is a third OM, dated 22nd July, 1997. That OM was issued on the basis of the Supreme Court
judgment in the matter of Vinodh Kumar versus the Government of India. That OM stated that they had
withdrawn the relaxation concessions etc. This point was dealt by Shri Ram Vilas Paswan. In addition to this, |
want to say that you have to see the standard of evaluation of the performance made in favour of the Scheduled
Castes and Scheduled Tribes. Therefore, the OM, dated 22nd July must be withdrawn.

There 1s another OM, dated 13th August, 1997 of DOPT. It contented that the existing reservation in promotion
is up to the lower rung of Class-I and not beyond that. This is contrary to the spirit of Article 16(4A) and this
decision was taken by this august House through the 27th Amendment of the Constitution. What right has the
DOPT got? This is derogatory to the decision of Parliament. The entire Parliament ought to have taken
cognizance of it. Why should DOPT take such decision which is contrary to the decision of Parliament? I,
therefore, urge upon the Government to withdraw the OM and honour the 77th Constitutional Amendment made
by this august House by unanimously. Please do not allow the DOPT to ignore this decision of Parliament.

Another OM, dated 29th August, 1997 of DOPT stated that special recruitment drive cannot be continued even
to clear the backlog vacancies. They want to stop the reservation policy but at the same time, the DOPT has
ignored the judgment in the case of Post-Graduate Institution of Medical Education and Research versus K.M.
Narsimha. The judgment says that the filling up of backlog vacancies by special recruitment drive is not by
violating the principle of carrying forward backlog vacancies within one year and within the 50 per cent quota.
Hence, | would request that this OM ought to be withdrawn.

As I have mentioned, of course, unofficially, the Action Taken Report was published. But it is an insult to this
House that it has not been laid on the Table of the House. Anyhow, what is their argument? Their argument 1s



that it relates to the judgment of the Supreme Court saying that was the law of the land, because it is a precedent
created by the Supreme Court. At the same time they are going out of the spirit of the court's judgment. A valid
point is whether the decisions taken by the DOPT or even by the court, are within the purview of the Indian
Constitution.

If these O.M of the DOPT violated the spirit of the basic structure of the Indian Constitution we, the sovereign
Parliament, should not allow its encroachment. I, therefore, suggest that we should have a comprehensive
enactment by Parliament which should be put in the Ninth Schedule stating therein that it would deal with the
problems of Scheduled Castes, like initial recruitment, reservation, reservation in promotions, carrying forward
and clearing of vacancies and other allied matters like training, Transfers posting and deputation etc. Also the
concerned officer should be made accountable. They should not take their decisions according to their whims or
act whimsically with a caste bias towards the Scheduled Castes and Tribes. I urge upon the Government to have
a comprehensive legislation in this respect.

This has also to be incorporated in the comprehensive Act on reservation providing therein reservation in the
Defence and Judiciary as earlier mentioned by my friend. Generally the Unions or Associations of the Scheduled
Castes and Tribes are not accorded recognition. Therefore, they go to their authorities to establish their claim
that they are acting with a social purpose and that the attitude of the trade union is indifferent. The various
departments should come forward and such an association or organisation of SC/ST employees should be
recognised immediately.

As earlier mentioned by Shri Raja, my colleague and supporter of the Motion moved by Shri Ram Vilas Paswan,
we have to see the nature of the atrocities. Today in the Press it has been mentioned that one girl has been
molested by the BJP MLAs in front of certain MLCs, that too in a temple. Of course, I do not know the correct
facts. But whatever it may be, the occurrence of atrocities stated by them has to be investigated.

said.

SHRI R.S. GAVAI (AMRAVATI): Let us forget the incident. Recognising the nature of the atrocities what
should the Government do? There 1s an Act, Prevention of Atrocities on Scheduled Castes and Tribes Act.

AN HON. MEMBER: Civil Protection Act.

SHRI R.S. GAVALI : No, no. That is different. I am talking of the Prevention of Atrocities on Scheduled Castes
and Tribes Act. What is the net result? The net result is that a Sub-Inspector of Police has to take cognizance of
the atrocities and frame a charge-sheet. I, therefore, say that special courts have to be set up to conduct summary
trials and to take decisions very promptly.

17.00 hrs.

Now, I come to the Report of the Scheduled Castes and Scheduled Tribes Commission. If you refer to article 335
of the Constitution, it says that it is incumbent on the part of the Government and the hon. Speaker to lay such
reports on the floor of the House. Those Reports should be discussed. It is a very sorry state of affairs.

My hon. friend, Shri Buta Singh has got the Action Taken Report. I do not know how he has got that Report. He
is an influential man. I am a poor man. How can I get the Report? But I have gone through the Report. It is a
shame on our part that the Report is published, sent to the library, without laying it on the Table of the House. It
is an insult of the House. This Report ought to be discussed.

The Reports of the National Commission on the Scheduled Castes and Scheduled Tribes are not being discussed
since last ten years. The legitimate right of the Members to lay the Report on the Table of the House and to have
a discussion is not being done by the Government.

17.01 hrs (Shri Raghuvans Prasad Singh in the Chair)



The hon. Minister of State of the Ministry of Social Justice and Empowerment is not present here. She ought to
be present here. I hope she will come later on. I will talk about the matter which relates to the hon. Minister of
State, Shrimati Maneka Gandhi later on. At the same time, I will urge upon, through you, the Government that
an impression should not be created in the minds of the Scheduled Castes and the Scheduled Tribes that their
rights are being ignored.

In the era of land reforms, what about the tenancy, land ceiling, and the lands allotted to the poor people? Some
of our Government servants here in the lobby met me and handed over their representations. They said that lands
were allotted, pattas were released, and they were snatched away.

We have to strive to bring the Scheduled Castes and Scheduled Tribes on par with others. Therefore, they must
be allowed to enter the fields of commerce and industry in order that they can become financially sound. There
is no scope for them to enter the judiciary. Within the purview of the Constitution, justice should be rendered.
There is no reservation in judiciary. It is a monopoly of particular caste. Why? There should be a fair deal to the
Scheduled Castes and Scheduled Tribes also.

I want to conclude my speech. The hon. Minister of State is not present in the House. [ think, probably,
somebody may convey her my feelings. She 1s the Chairman of Dr. Baba Saheb Amebdkar Foundation. The
schemes formulated by the Foundation are worthy ones and they are meant for the benefit of the Scheduled
Castes and Scheduled Tribes. But the bureaucrates of the Department are creating day-to-day obstacles in the
day-to-day affairs of the Dr. Baba Saheb Ambedkar Foundation. There is a caste-based attitude of the
bureaucrats that they do not want the Baba Saheb Ambedkar Foundation to survive. They cut the fund
allocation, spoil the scheme and spoil the minds of the Ministers also. Of course, I will have an occasion to
discuss it. I happened to be a Member of the Foundation. A meeting was fixed for 10th August, but because of
the advice of the bureaucrats, the meeting was postponed. They were scared that if the meeting takes place and if
their attitude was known, then they are likely to be punished. That is why, the meeting was postponed.

PROF JOGENDRA KAWADE (CHIMUR): The photo of Dr. Babasaheb Ambedkar is being removed from the
office of the Foundation.

SHRI R.S. GAVAI (AMRAVATI): My hon. friend has told that the photo of Dr. Babasaheb Ambedkar has been
being removed from the office of the Foundation It is probably from the office of the Miniser of the Social
Justice and Empowerment and not from the foundation. ....(Interruptions) This information was recently given
by the hon. Member of this House.

As stated by Shri Ram Vilas Paswan, the name of the Ministry has also been changed. Earlier, it was known as
Ministry of Welfare and now, it 1s called the Ministry of Social Justice and Empowerment. Now, it is a very
sorry thing that the Department which 1s supposed to be the caretaker of the Scheduled Castes and the Scheduled
Tribes and to render social justice is doing injustice towards the Scheduled Castes and the Scheduled Tribes.

17.06 hrs (Shri P.M. Sayeed in the Chair)

I urge upon the Government, the Prime Minister, and Shrimati Maneka Gandhi, the Minister of State of the
Ministry of Social Justice and Empowerment to take cognizance of this issue. I also request all the Members of
Parliament in general and Members belonging to the Scheduled Castes and the Scheduled Tribes 1n particular, to
be very alert, to take cognizance of the attitude and to take to task whomsoever does anything wrong.

Sir, | am thankful to you for having given me the time.
(ends)
Commission Report?

MR. CHAIRMAN : Please wait. They are discussing the matter.
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">SHRI BAJU BAN RIYAN (TRIPURA EAST): Sir, thank you for giving me the opportunity to speak on the
problems of SCs and STs in the country. We are discussing the problems of the 22 per cent of the population of
this country. If you go through the history, the Scheduled Tribes and Scheduled Castes were agriculturists or
agricultural workers. But after 50 years of Independence, most of the cultivable land has gone out of their hands.
Now, they have no land to cultivate. Most of the people have to depend on the forests of this country. In the
North-East, the tribal people practice high land cultivation. They need forests for high land cultivation. But the
forest area is decreasing day-by-day. The availability of plain land for the tribals of North-East is very less.
Therefore, their life is worsening day-by-day. The people who are living below poverty line, the majority of
them are tribals. The Central Government as well as the State Government have formulated many schemes to
uplift their economic standard. But I have a doubt that either these schemes are not being implemented properly
or these schemes are not successful.

It is seen at the end of every financial year that a large portion of the funds allotted by the Central and State
Governments for this section of the people remains unspent. In this way, the effort to uplift the tribals and the
Scheduled Castes in terms of their social and economic lives has been frustrated. It is not that the problems of
the Scheduled Castes and the Scheduled Tribes are not known. The Government knows their problems. Many
committees, both at the Central and State levels, were constituted and many valuable recommendations are
available now. But if we examine as to how many of those recommendations were implemented, then you can
see that most of those recommendations have not been taken into consideration or implemented. Therefore, the
condition of the tribals and the Scheduled Castes remains very bad.

As per the Constitutional provisions, both Central and State Governments give some reservation for the
Scheduled Caste and the Scheduled Tribe candidates. But in all the departments, there 1s a backlog. I am not
talking about Class I or II, but even in the case of Class IV, where a lower qualification is required, the quota has
not been filled up. We have a Parliamentary Committee on the Welfare of Scheduled Castes and the Scheduled
Tribes. This Committee examined the public sector undertakings and some Government Departments, and found
that not even in a single case, they have filled up the quota 100 per cent.

Sir, the tribal people depend on the forests and there is scope to collect minor forest produce. At present, in most
parts of the country, they are not allowed to do that.

In the Sixth Schedule of the Constitution, there is a provision for the Scheduled Castes and the Scheduled Tribes
to constitute Autonomous District Council. In the North-Eastern part of our country, that is, Assam, Mizoram
and Tripura, 1t is being implemented. [ urge upon the Government to uplift the lives of the tribal people. Enough
funds should be given to the Autonomous District Councils so that they could run smoothly. In some States like
Bihar, Madhya Pradesh and in some other parts where there is a concentration of tribal population, the Central
Government should constitute Autonomous District Councils under the Sixth Schedule of the Constitution.
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"You must fight for your right to lead a life of dignity. If you cannot revolt against injustice and inhuman
treatment, it is better you die before you see the brutal killing of your father and raping of your sister. You can
get your salvation only when you revolt with all resources and power at your disposal to put an end to the
atrocities of the so called higher caste people."
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"If it were possible to transfer overnight all the factories in Pennsylvania and Ohio without changing the attitude
of the people, the country would be as it is now even two decades later."
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DR. BIKRAM SARKAR (HOWRAH): Mr. Chairman Sir, the problems of the Scheduled Castes and Scheduled
Tribes are discussed in all the Sessions of the Lok Sabha. It is a routine discussion. I had the unique opportunity
of working in the Ministry of Home Affairs and the Ministry of Welfare as a Joint Secretary looking after the
welfare of the Scheduled Castes and Scheduled Tribes. During the period, 1982-87, I had the opportunity of
meeting the hon. Members of Parliament and discussed with them about the welfare of SCs and STs. Let us not
go into politics and indulge in politics. Let us not divide the Scheduled Castes on the basis of political parties.

The concern of the founding fathers of the Constitution was expressed in the debates in the Constituent
Assembly. Since then, as I said, it is being discussed as a ritual. I say ‘ritual' deliberately because the outcome of
the debates, discussions, recommendations and suggestions or agreed recomendations for action remain totally
unimplemented. We go back again to meet on another occasion to reiterate the whole thing.

Here after 50 years of Independence, we have come to meet and discuss the subject today. In a newspaper today,
we find that a Scheduled Caste lady has been tortured, molested, and beaten up mercilessly by some of the so-
called upper caste people. This is very sad.

I belong to a Scheduled Caste category. We do not want charity; we want our rightful claim to be established. ...
(Interruptions) When I go into the educational or economic development or the aspect of abolition of
untouchability, let me start with the last one. Even though Dr. B.R. Ambedkar was able to include in the
Constitution of India some of the provisions for social education and economic development, including
reservations in services and in Membership of Legislatures, during the last 50 years what we saw was that
nothing much had been done to mitigate the plight of the weaker sections of the society.

Coming to the question of untouchability, in 1950, the Constitution abolished the practice of untouchability in all
forms. What we see even now is that untouchability is being practised in many parts of the country in covert or
overt forms. It 1s very sad. This 1s known to everybody. This 1s being practised. There is a big hypocrisy that 1s
going on in the country. What do we do about it? Is it the responsibility of the Members belonging to Scheduled
Castes and Scheduled Castes alone? Is it not a responsibility of all of us across the party lines? What are they
doing here? It is being said that we should get ourselves integrated. Who will be integrated to whom? It is a
mindblock of the so-called upper castes which is standing in its way. I am saying from my personal experience. |
will give an instance. A relative of mine got a first class from an IIT. As his surname did not indicate that he
belonged to a Scheduled Caste, the so-called upper caste people started discussing it. In any case, he was a
topper. There was some sort of discussion about matrimonial alliance from his boss who was from a general
caste. Later on, as he was working in a public sector undertaking, the public sector department wanted to know
the position of the caste. When he mentioned that, the whole scenario changed. He was about to be thrown out of
the service. I am saying this with a very heavy heart. | have felt many of these things. The attitude of the so-
called upper castes has not changed. In certain areas, the so-called upper castes have changed for worse.

My friend was taking an umbrage because they have been treated as bonded labour. I reiterate that the Members
belonging to the Scheduled Castes and the Scheduled Tribes of all the parties somehow should feel free to
extend their voice and support even for the cause of the Scheduled Castes and the Scheduled Tribes. How can
they do it? Even look at a Scheduled Caste constituency. I have come from a general caste constituency thanks
to Kumari Mamata Banerjee. She has given that respect. But I have seen that more than 40 per cent people
belong to the Scheduled Caste category. So, it will be decided by the Caste Hindus as to who is a Scheduled
Caste candidate who will come as a Scheduled Caste candidate. This is the kind of things. This is the mistake
that has been committed in the Constitution.



I would say with all humility that something has to be done about it. Otherwise, this will be completely in the
hands of the so-called upper castes.

Snide remarks in universities and innuendos are used by the upper castes. Do you know about the Scheduled
Caste and the Scheduled Tribe? It is "Sone ka Jaat' and "Sone ka Tukda'. This is being discussed all over the
universities by the professors and the first-year students. This is the kind of thing that we have to face. What
have we come to after 50 years of Independence? This is very sad about the attitude of the upper caste Hindus.
When they find that their Scheduled Caste and Scheduled Tribe brothers and sisters are improving their
conditions educationally and economically, they are subjected to atrocities in the villages.

Extreme form of hostile attitude towards the Scheduled Castes and the Scheduled Tribes is manifested in the
perpetration of atrocities on the Scheduled Castes and the Scheduled Tribes. If we look at the number of
atrocities during the period 1981 to 1987, the figure was around fourteen to fifteen thousand per annum. But
during the last few years, this figure has gone up by more than double. As reported in the Report of National
Commission on Scheduled Castes and the Scheduled Tribes for the year 1996, it was more than 30,000. This
shows the state of affairs in our country.

Sir, today I feel happy as an individual in the sense that when this discussion 1s going on here, the hon. Minister
18 present and there 1s also some kind of an awareness in the House. During the period 1982-87, as a Member of
the Executive, I saw that hardly some 20 to 25 Members used to be present when such a discussion was held in
the House.

Sir, I would like to present some figures on employment in Group A, B, C and D services. This is very relevant.
I have collected these figures from the Report of the National Commission on Scheduled Castes and Scheduled
Tribes and also from the DOPT. In the Group A Central Services category, the representation of the Scheduled
Castes is only 10.5 per cent, whereas it should have been 16 per cent. The position is still worse in Central
Public Sector Undertakings. There it is little more than eight per cent. What is being done? This shows the mind-
block of the authorities including the Ministers.

Sir, I would like to mention a very interesting thing. In Group B services, the percentage of employment is little
better. It is 12.61 per cent. In Group C, itis 16.15 per cent and in Group D, it is 21.26 per cent. It is more than
the percentage of their total population. But in case of the employees of the Group D categories, the moment
they are posted abroad in the Indian Embassies, one finds that our friends belonging to the upper caste would
have preferred their brethren to have gone over there. In percentage terms, it is just seven per cent. This shows
the mind-block, the attitude and the hypocrisy.

MR. CHAIRMAN : Please conclude now.

DR. BIKRAM SARKAR : Sir, I would conclude within a minute. The percentage of persons employed as High
Court Judges from the Scheduled Castes and Tribes is almost negligible and, I think, there is no Judge in the
Supreme Court from these communities at the moment.

Sir, in regard to economic development I would like to submit that it was Madam Indira Gandhi who thought
seriously about it and formulated the Special Component Plan and the Tribal Sub-plan. This has been mentioned
by my friend Shri Giridhar Gamang. It was mentioned then that they were not getting the amount that they
should get. A Special Assistance Scheme was added to these Plans. This was purely and a cent per cent Central
Plan. I was instrumental in getting about Rs.900 crore for the Special Central Assistance Scheme for the Special
Component Plan in the Seventh Plan. But unfortunately, last year the amount under the Plan was reduced by
half. Whenever the question of economic development comes, the persons belonging to the Scheduled Caste and
the Scheduled Tribe are the hardest hit.

MR. CHAIRMAN: Please conclude now.

DR. BIKRAM SARKAR : Sir, I would conclude within wa half-a-minute.



Sir, in regard to educational development, I would like to submit that in the Humanities faculty, 90 per cent of
the seats have been reserved for the upper caste people. In the Science faculty, there has been a reservation of 94
per cent for the upper caste people. Why should they get it? They should not get more than their share of
percentage. The representation of the Scheduled Caste and the Scheduled Tribe people, taken together, in the
Science faculty 1s just 0.5 per cent. In the Humanities faculty it 1s just 1.2 per cent. The situation is despicable.

Sir, we say that we swear and are guided by the Constitution. We say that everything is in the hands of the
Government and, we in the Parliament feel helpless about it. There are so many provisions in the Constitution.

Sir the amount of scholarship is inadequate. The amount is so meagre that it is just like giving it to a beggar. The
amount should be fixed based on the reality, as it is obtaining in the ground. Otherwise, if one has to spend
Rs.1,000/- and is provided with just Rs.200/-, wherefrom would he or she manage the rest Rs.800/-? So, it
should be realistic.

Sir, I would conclude by saying that we have got so many provisions but the problem arises, as has been rightly
pointed out by Ms. Mayawati and many others, with the question of implementation, the mind to implement, and
the Parliament should not feel so helpless about it.

The National Commission on Scheduled Castes and Scheduled Tribes is totally helpless. The kind of reports that
it is giving and the kind of scanty respect that is being paid to it, show that we should not have it. So far as
implementation or enforcement is concerned, I would request the Parliament to do something on its own.
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MR. CHAIRMAN : Shri Sode Ramaiah, have you informed the Secretariat that you were going to speak in
Telugu?

SHRI SODE RAMAIAH (BHADRACHALAM): Yes. I had already given the name.

MR. CHAIRMAN: You kindly resume your seat. We will arrange interpretation. I will call you later.

Shri Buta Singh.
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the Department of Personnel and Training is not the Department which should look after the problems of the
Scheduled Castes and Scheduled Tribes. I have with me the Allocation Order of the work to various
departments.
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Item No.l: Reservation of posts in services for certain classes of citizens.
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They are not covered under the Constitution of India. Under the Constitution of India, it is very well described
that the welfare of the Scheduled Castes and Scheduled Tribes is covered under article 338 and the welfare of
the backward classes is covered under a different article of the Constitution. Therefore, this very fine distinction
has to be made. Otherwise, I am sure that the people belonging to the Scheduled Castes and Scheduled Tribes
will never get justice from the Government; because the allocation is wrong as it 18 a misinterpretation by the
bureaucracy.

Therefore, my humble submission to this august House is that we should not address the problems to the
Department of Personnel. Luckily for me today, there is nobody from the Department of Personnel. As the hon.
Members have pointed out, they are nobody. They are not connected with us. The hon. Minister is sitting here. |
would like her to attend to all the problems that we are facing and also being posed by hon. Members from all
sections of the House.
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Action Taken Report on the Special Report of the Commission for Scheduled Castes and Scheduled Tribes
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"The enactment of the said draft Bill on Scheduled Castes and Scheduled Tribes comes under the purview of the
DOPT."
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The Department of Personnel and Training is not in favour of enactment of this Bill. Is that the reply? This Bill
is meant to cover the reservation policy. It is, at the moment, being governed by the Government Order. It has no
legal sanction. We, all the MPs belonging to the Scheduled Castes and the Scheduled Tribes, cutting across the
party lines, have unanimously resolved in our Forum in this regard. This Bill was also discussed and approved
by the previous Cabinet. This Bill was to be brought before this House. But after the answer which has been
given by the hon. Minister in the Action Taken Report,
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TEA d I T FET 2 | TE TSI &I a1 21 ... (FAF) 1 YA 99 &9 38 a1 39 39 & F@EAR Fge@™ e 7 gget o W
B ? &

"BJP workers beat up SC woman. The victim says culprits threatened her for filing FIR."

I TTE o T T FYR AT? THHT FHR qE AT % Hretw 1t F U G} Bl 3o @ 9 Hedl B S | 19 Ut dted & forg 78 ot =i
3.0 F AR A FIESHER FHW Figelt i S50, F fehe R o @A aret T 07 R & 3T S S [

... (=EEE)



it oot et (Siieet =it): oMt Beed FT U AE 21 T I B FW FIE AT TET 1 T ARA FT ART ¢ A T TS FT AT 2|
st 2T g (STTe): 37 |rHe gt Aot HT 9% &Terd g€ 2 1 ... (SHaH™)

it forstar et @ oM wRelt wEA uied

oo ()

FURIA & W A% Y5ic 781 ¢, 39F IR § 9% & AA @ 7 |

... (=FF4)
ot 21 g : wamfa s, TE 9t F aw=R su 2|

... (ZF4M)

MR. CHAIRMAN : He is only quoting.

SHRI VIJAY GOEL : Sir, I am only correcting him.

MR. CHAIRMAN: Do not correct him. He is quoting from the newspaper.

... (Interruptions)
gt foera Tiget « @ fooelt & =21 @, 4 e ar fFd €1 ... (SFauE) o ST St @ A g

.. (cFEE)
MR. CHAIRMAN: Shri Goel, please resume your seat.

... (Interruptions)

it TosTa Mae : GHEd S, e 915 9 g3 {1 e S &1 A 191 .. ()

MR. CHAIRMAN: Shri Goel, how can you speak without my permission?
... (Interruptions)

MR. CHAIRMAN: Shri Thomas, please resume your seat.

sft g2 e : T T 2 Bt TR &1 ¥ =R 5 T awii dSd. TR G o 3 wifen sk faet feard s R, 9
@t R0 B R F reiefae 2| Maw St & e T@ @ @ e @ 9% o9 @ T8l e 19 9 it @1 Seete wa gU gER
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"The Scheduled Caste bridegrooms are not permitted to... (Interruptions)..."
gt wetea : ey wira § aiferd
sft Herram foe are « 2 difer A #)

... (=FE)



SHRI C.P. RADHAKRISHNAN (COIMBATORE): Mr. Chairman, Sir, I would like to know whether a senior
leader can take as much time as he wants.

MR. CHAIRMAN: Shri Radhakrishnan, the time is very limited. Please allow me to conduct the House.

gt g1 fide : =1 o o] IS aRd St A UE /i %l @ R e a1y st vieges wed AR feges geed ARl & 3w ¢ 6 o
ot fewa o wel e, W.AR ULk, ¥ g, Sua.us. § 8, g . ¥ g a1 sIR.uuE § g 3§ ygiad Sifd R ST & Ao &
WYROT AUES H, 91 |, BTl H§ HH! FIE 37! Tt ST 98|

... (ZTEYr)

% I qeae 7@ € | §9R g iEd S & St 5est Thetl § ggd €, R A6 $9 TEA1 3@ o dt §ad 9197 s Hiteel €38 W,
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19.00 hrs.

TH e | 297 S e qonelt T SEvEdr $1 AeRR FY @ ¢ | i A gAafdet st deas | 2, 9% $ 9y gider 4 @
i e g2 2 5 et erqgfad snfa, senfa & a=2 it e =& foemr) et # TR qt A st eEgfaa sl @k e w
Figter X @ o, 3T FHtardet |/ amer feprer fan) ghee | seat @ wy gdaeer @ w i

... (==gF)

SHRI SURENDER SINGH (BHIWANI): Sir, that university is an autonomous body.
T 3 &t T @ & | WAe] St gAh! weet @ @ ¥ aw At | L. (e

SHRI BUTA SINGH : That is precisely the point. My hon. friend does not know that the reservation policy is
governed by the Constitution of India. There cannot be any plea of autonomy.

T e @ §AR Fedl H, Al B QEfERE SLEGIH, 2Hhe TLIegyH, Rishel US[HyH ¥ sfad ffHar siar @ X gHatdet at gaHt
&ior 8t gt € fF Tt 7 tefafefza feuddz ok 7 et g feudde o tedivm fierar 2 1| s==f & UeHivH o ®1at gaader &t s
2| ZHhel SREIegeH ¥ REve &1 way™ &1 9ifeu | ... (FEE) #@4 feurdde ot wuHe | ¥ fwar a1 e aukew = g |
uﬁu@,wﬁwwwﬁwmﬁq%@waﬁémaﬁ%lﬁi‘wwzﬁqﬁaﬁmqﬁqﬁé#311é'ﬁ§| ... (Y= &
[ A&t UG AfFT FaeT UH AR, S WERTE H e F1S 0 $ o g w12 7 faan 2, #1 v dfew gga ot 91 gum FEI|
Iod 7% of i v o Retem gt wifew ar et | e meifaae SaRee & o 3ed s gater weive et fivelt wife gt i o
BTE I T FHIT ATET ITS T o AT o971 ST THT HIE F fieT Ht A G Fie 1 St 23%% F7 fediom Rate gam, STt T e
& uge} A € | 39 o & -

"Declaring the action of the Corporation as illegal, the Court held that the right to consider for promotion is the
Fundamental Right granted to the Scheduled Castes and Scheduled Tribes 1n the fulfilment of the mandate under
article 16(1) read with article 46 of the Constitution."
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wAfer ot BEe S Yeges wReE @ faen® ST €, IR oA ® e | 819 fEar S @ afn it wae deges S ® e ¥ S
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That DOPT does not agree. ... (zFaum)



A Pt FEHEA B aR | Fe aedn €1
... (FFEF)

[HIfd 7EITT : FIAT FHT HIfC |

*Expunged as ordered by the Chair.
st e fie : o anfiert urEe 2
... (F=E)

it R feie : wwmafa s, 3 urde oitE iR 7% 2, § WER ge1 fug i &t Seg Tooid HYar €1 | af F=r o1, WaH o1, 99 § 7h
TETE Tt frerdt off, Af ot et gu st o T w5 ot 3w e A wt oA e g

... (=)
st 921 g : e @t & g 2, 9 wietanded 2
st R feiw : o=, FE 9 7@, = A {6 77 w7 3 & st faen a9 1@ gan #, 9% O ersst e 7

MR. CHAIRMAN : No, it is not a point of order. Shri Buta Singh, please conclude now. This will be your last
sentence and you will conclude after that.

ot se7 g (WeiR): 9% sruiferamext at TEt €, ¥4 gafee w1 o SNfEst urEe et 1 1@ & |

BT UrEE 9 @ 7 Ro el WU # Sanet AonR e | et qurs i aee gl i seren s @ ot @t el on @ 8, 36
R0 TR ®O4T fEam 97 78T 21 LSRNt § «off € Sl € | 3T 3 R0 g9 TUD HHY AR H G ol et @ Bt Hg /A qel @5
THha IR AP FAT HET AT €, TR T T IRATST WieA T, TS TY 3T S[AT HIHA FIA HT HH QI 1T, THRT FAAST 1A
TR H I TR F AT A2 | TART SFRY T2 2 &6 37 Jedi (60 HPEX, 34 Jodl & (o | T 9RT € F o g3 aiest &1
w1 &z, sga g=aR |

... (=g4m)

sit fasta Maet : gumta i, %o o e | § faw g foeer & 9w €)1 ° ygas S 9w € 6 e ga uw e fian)  Er
21 g sft 3 it fegea™ 2= # Hie =S FE R,

B.J.P workers beat up SC women."

AR A W HET ¢ | gAR ggi FA1 & @1 ¢ % & sr@ar § o J@, 39U faen s fRd 79 wee 381 3

... (=)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ...*
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.. (=)

[UTT HEIRE : TS HT H FAT Hleld 2 | A Ferifhany & fou, wafaem & o @ gu €| 0@ e s |mwor 391 & ¢ R
(=Faym) ..

wuata 7etsd : At ® ast 7R wielw & ot

I have allowed you to speak. Now, you should hear me. ...

(=aur) ... |

FHIITT WEIgT : a0 9eh! e HI AT AT &t 3T STHT WS HIGU | T 36 T39 $ 74 Wa] Tal &, 9 gt d=1 & | St
e € T amuent uret ot @A Y gt 21

(=Faym) ... |

MR. CHAIRMAN: He was quoting from the newspaper.

o] gag i, ue faae)

it TIe] WR ¢ 3 G @ At |

wwmia #ered :Laluji, this is not the way.

¥ @l g, o dfea |

8t T 9% : | o A € |

|HITT HElSd : § 8 F§ 181 € 1% 614 oAt Hie 51, 9% IUH ¢ | 31F IYH! ERT UG Bl FT&Ld &1 8 |
it TIe] TS : &9 Fie el H @ €, I 7ol THA T2 ¢ | 3T geet g 7|

.. (SFIYE)

*Not Recorded.
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AR SRl o 9% @Ug, THUHTH (Tgarer) : §rata S, e st fasra maer 1 e o At s e, ey st e |
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(=a9™)
... (FrdaTE-gre § wfmfea 7@t fwar )

Ui AElga: 39 FA1 @S 8 0| ¥ Fe fgar & et ot & s, S9T of 7@t s

Whatever it may be, I said nothing will go on record. I have already said it.

(Interruptions)*
oit forsr marer (Sl =ter): o ot STt geTeTT @ Aot € 1 3T WX enfEt gt W #e weha 2 |
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[T HElEd: AT HT A 8, 376 T (U 911 F Sied el 2 |

*Not Recorded.

">*SHRI SODE RAMAIAH (BHADRACHALAM): Mr. Chairman, Sir, it is more than 50 years since we
achieved our independence, many of the problems of the Scheduled Castes and Tribes remain unattended. I take
this opportunity to mention some of those problems and expect that at least now the Government would attend to
those problems. Sir, I too belong to the Scheduled Tribes community and hence well aware of the problems
faced by them. There are many problems. Among them the problems related to housing, drinking water supply,
health and education and roads are quite acute.

The most important problem is that of the problem of housing. Sir, houses are being constructed under Indira
Awas Yojana. Yet, unfortunately many these houses are not being allotted to those who belong belong to
Scheduled Castes and Tribes, the most neglected sections of our society. And what is more important, is the fact
that only Members of Legislative Assembly are eligible for the allotment but not the Members of Parliament.
Sir, we are elected members of this august House. We too belong to the same communities. Yet we are being
deprived of the housing facility under this scheme, just because we happen to be Members of Parliament. Sir, |
appeal to the Government to extend this facility even to the Members of Parliament. More and more houses
should be allotted to the people belonging to the SC and ST communities.

There 1s one scheme under operation to provide drinking water facility to all named after late Shr1 Rajiv Gandhi.
A special survey should be conducted, villages which suffer from acute drinking water scarcity should be
identified and all such villages should be cover under the scheme. People in such problem villages should be
save from acute water scarcity.

Efforts are on to provide more and more educational opportunities to everyone in the country. Yet, there are
many villages in the country even to this day which do not have schools. Schools should be established in every
village in the country and especially in those areas where SC and ST communities live predominantly. Every
possible facility should be provided to boys and girls belonging to SC and ST communities so that they can
pursue their education without any hindrance or difficulty. Hostels should be established in every village.



Sir, ours is an agricultural country and the farmer is the backbone of our economy. There are many farmers
belonging to SC and ST communities especially in backward and tribal regions. All the facilities needed for
agriculture should be provided to them. The farmers in the country need better irrigation facilities, loan facilities,
quality seeds, etc. for producing more grain. The Government should attend to their needs immediately.

There should at least be one hospital or primary health centre for every two or three villages. Each village in the
country should have a health worker who can take care of the needs related to health of the villagers. The health
worker should every day contact villagers and should know their problems.

Tribal Development Corporations are functioning in the tribal areas. These corporations should be asked to serve
the interests of only tribal people. At present they are not attending to the problems related to tribals exclusively.
These organisations were established to develop tribal areas in the country and hence they should exclusively
attend to the problems of tribal people. Necessary steps should be taken in this direction. Sir, thousands of
educated young men and women belonging to Scheduled Tribes are still unemployed. Steps should be taken to
provide employment to them immediately. If the Government fails to provide them jobs, at least they should be
provided unemployment doles. Tendu leaf is available abundantly in tribal areas. But the tribal people are not in
a position to exploit this resource as there are no beedi factories in these areas. Hence the Government should
take steps to set up beedi factories in these regions so that thousands of people in the tribal areas can be provided
employment. It helps in creating more jobs. Unemployment among these people can be wiped out this way.

19.16 hrs.
(MR. SPEAKER IN THE CHAIR)
(Announcement By Speaker)

SHRI SODE RAMAIAH: Sir, the women belonging to Scheduled Castes and Tribes are being subjected to
atrocities day in and day out. There is no security whatsoever either for their lives or for their properties. Attacks
on their lives, rapes and molestations have become the order of the day. The Central and State Governments
should take this matter very seriously and take necessary steps to prevent atrocities on these women. The
strictest possible measures should be taken to improve the law and order situation and see that these hapless
women are no more subjected to such atrocities in future.

Every Scheduled Caste and Scheduled Tribe family should be given 5 acres of cultivable land in order to wipe
out widespread poverty among these sections of the society.

Under the present Act of 1/70, there is no provision for allotment of plots to SCs and STs for building their own
houses. The Act should be amended so as to provide for allotment of plots to Scheduled Castes and Tribes as
well.

Sir, I conclude my speech thanking you for the opportunity provided to me to speak.

19.18 hrs.

Il>

oft feperTemer feeit (3TeRw): ereaer wWeted, AT wew, St Tmfaera araE St F e o w13 ordie 2o ™ Bt @ et W
o fgom ® fog am smfa i 2, & s sga ot €)1 g w9a % 2, saferg § At #f oReier 7 w1 5, 9 §£9 Gur
HEA % THET IR HAT el & |

TR, TS W AN aF SAATaR Fd @ § IR SHH! 99l gEl W gE € | F§ FiE A% 91 @1 ¢ | e 39 9 F1 wedt @ 6 oot
THR T W § T AR T Aiqa=4 81 T UTE, His oAae] T8l Y IS AR oM W FAATER gid @ | {F AT 95t 3 581 8
foF 2 @ 9T &t @ STaraRi § wH S W@ 8 3 Scdied | ot FHY 31 @ 21 e R vee g 9, 309 e I 7 g g |
TH FEEE |l A R W HE TAAE Tl A SARIY o €, S IS A2 ¢ | H e AreAH | F09H H50d GER | e
FHAT TEdl & {5 AR TWHR 3 FTAERI W AF e, | 51 o omig @ @ €, 3 o |ifed & | 98 SR gie faxtdt et 21



T IRIT TE T 5 @1 2 g WER et it of @en w1 et 21 F 3 ot fei w6 @ wer #t it w6 g
Bl W HIRTE FIA F AL @ | 5T W= g man o, a9 W@l # 97 seaen #t w od fF gue & St @, gea a9k e
€, STt foRel weR 391 Y ford @1 YR B Wi A S T g9 gest € ferfa dwd 1 arafeear @ € 76 3 5@ g et W) s Rt
feam < 21 ame # SR HF ot W TeA A =t Fd €, AT FTd WY SR T A g2, @t 37 A § U i soren wed it ok 9
STfeaTg ® ST SN Teelatt | 9 i ITAT @I | Ueh GER T STRIY TTAT S7oST 81 ORIl | 89 @ | Tehel @+ =feq | #27 wt
A wewEt @ e 2 fF @ qora Teifa @ IR 3SHT gReH $ Sed § S A R 39 | W faaig H GH &1 |

I T TS HEn gEE wuenial it €, Sae fow o a fet R oft w2 R

TR, St FeigX IA-TeT AorgRt Xd €, 5% w9 W 4 |t T8t fiver arar| | Sueht U wRe it el aiew 9R e it wEr! o @t

g1 79 9ga €t 5 3@ 8 {6 3t T9-39, $R-2R WEH Ht qEe 7@ < At €| 9 7o oo # "W & 99§ e e et
at o fFe e TUAT TSIRT HT FHhT 8, IR Tl B Sia HT HATE BT GHhaT @ | ST I g, g St HUST &l Herdn, @H Hi WSt
& foerdt, @ 37 A FSaT S AR Ao S BT &1 THATT TERT & A 8 |

TEied, ¥ oNu® OTeyH | ORd WHER @ T Fan € e adt et w6t v 2 fF awE it wt o  mg w et e
qRA THR TN TET F Fohedt af B A7 @ T 70t T =Rt gifva v s, e 6 3% o9a ) o e i 9 | et g 9gd
AT 99 1 2, T 30 Tedt Bl UgT-forEaT @ whdl | ST 378 FHUS A BT et | 57 3 RewR gt o € @t =t wifase vy, ueget
% o Tt R g4 €, 39 9t W e fgan sy

HEIGd, AT & g | 1 UweT iR goet o €, SA&! TR% |l S fGdr S| St Fgi geEg 955t A AR § 91 § %l €, 396 oY
4 geet ot faga frar 21 90 TR @ ok @ 6 3 st @t @ e S| e o, et ailte W e T s et § S
TR T € St 3t | 9 et faern) € smarw an it ot wgferad TR $ WE o <t A€t € a1 g2 Y ot @ 38y ot wiuferat g
€, Sad ot weidl gt 21 S Glaen Yo 3 37 & STt a G et S @ S Tl Wi 99R 36 g2 @ s @ W[ € a9 aww
F | g T ¢ | TS [0 o HiE Ul Hae §1 % TWE 7% 9% 99 3% | ug AR IWH U e e |

TEIST, AT St Se gE Tht o At Sl gk TR o 1 war {ar g1, R e fag St 3 ame o foen sk e fE s e
=aifaa AR S A, 99 S H AT oAt | HEA I | A S ad W@ 8, TWER W 9 S 9edi fHew et 91 8, 399
foru & wema € R S % WY AUHT Tga-aEd gFER Sl &

">SHRI S.S. PALANIMANICKAM (THANJAVUR): Mr. Speaker, Sir, it is my bounden duty to take part in this
discussion. Even before the introduction of the PCR Act and the SCST Act, we have brought about a great
improvement in the standard of the Scheduled Castes and the Scheduled Tribes in Tamil Nadu.

The problems of the SCs and STs can be eradicated in two ways. One is to prevent atrocities by law and the
other is to encourage them to join all the other sections through social change.

We are proud to say that the father of the Dravidian movement in Tamil Nadu, Periyar E.V. Ramaswamy Naicker
came out of the Congress during the freedom struggle only because of the reason that in an ashram run by the
higher caste people, there was separation in respect of the Harijan people in the dining hall. He came out of the
Congress and formed the Dravidar Kazhagam. In those days, the SCs and STs were not allowed to walk freely in
the streets. (Interruptions) Senior Members can also listen while juniors speak.

PROF. SAIFUDDIN SOZ (BARAMULLA): Senior Members should listen to the speeches of the junior
Members. (Interruptions)

SHRI S.S. PALANIMANICKAM : In the State of Tamil Nadu, the Scheduled Caste and Scheduled Tribe people
were not allowed to walk in the streets. The cobblers who manufacture chappals were not allowed to wear
chappals when they walked in the streets where people belonging to the higher castes lived. The people who
constructed the temple were not allowed to enter the temples once a pooja was performed in the newly
constructed temple. They were not allowed to carry umbrellas while walking under the hot sun. They were not
allowed to ride bicycles. These were the things that were changed by teaching self-respect and rationalism
during the past fifty years.

In Tamil Nadu, we are introducing social changes through platform speeches, conducting dramas and even
through cinemas we are propagating social change. We are introducing a change in the minds of the Scheduled



Caste people. We are also bringing a change in the approach of the upper caste people towards the Scheduled
Castes and Scheduled Tribes. Those who are involved in the self-respect movement are trying to develop the
minds of the people to accept the SCs and the STs as brothers and sisters. In the days when there was the Tamil
culture, there was no caste or race. In the name of God and religion, dharmas and Vedas, we were separated.

One way is to encourage the people belonging to the Scheduled Castes and Scheduled Tribes to come forward.
We should encourage them and provide education. Education is the only wealth that cannot be stolen. In Tamil
Nadu, after the degree level, education is provided free for the Scheduled Castes and Scheduled Tribes. We have
developed training facilities for them with a hostel. In the hostel, a good library is set up. In order to enable them
to know the world affairs, we are installing TV sets in the hostel. At the same time, to enable them to prepare for
the IAS and the IPS examinations, we are forming coaching centres with all amenities. By providing for better
education for the Scheduled Castes and the Scheduled Tribes, we have removed the differences between the
upper castes and the Scheduled Castes and Scheduled Tribes.

Lakhs and lakhs of people are living without the basic amenities like housing and drinking water. They are living
in others' properties. The Tamil Nadu Government 1s providing house pattas to lakhs of people. My colleagues
from Andhra Pradesh had said that housing scheme is not properly utilized. In our State we are constructing
concrete houses for the people. In 1974, Babu Jagjivan Ram visited our State. At that time, he opened a housing
colony. He appreciated the then Chief Minister who is also the present Chief Minister, Dr. Kalaingar. He said
that this is the model State and a welfare State. He appreciated the scheme which provided houses rent-free
houses. In the year of Golden Jubilee of our Independence, our Government has decided to provide basic
amenities like drinking water, link roads etc by the end of this year.

The economic status of the SCs/STs should be improved, then only would they be able to face the oppression
and suppression of the higher caste people. In the private entrepreneurship, nationalised banks should provide
eighty per cent of the loan and twenty per cent can be got from State Adi Dravida Board. One thousand youths
who are the residents of the nearby sugar mills get stipends for purchasing lorries. The only condition that is
imposed is that they should have driving licences.

In Tamil Nadu, in every Assembly Constituency, the Government is providing Samathuvapuram where all the
basic amenities are provided. Out of 100 houses, 40 houses are provided for SCs/STs, 25 houses are provided for
Most Backward Classes, 25 houses are provided for Backward Classes, and 10 houses are provided for others. ...
(Interruptions)

Shri Ram Vilas Paswan has said that the State of Tamil Nadu has provided for 69 per cent reservation. So, I am
also speaking on the same lines. The mindset of the people should change if we want to abolish the caste system.
So, our Government 1s encouraging the inter-caste marriages. For such marriages, we are providing Rs. 20,000
and also preference in employment.

Recently, during the interview for appointment of teachers, we found that there are not sufficient SC/ST
candidates. So, the Government started separate training classes for fifty SC/ST students in each and every
college.

After completing the training course, they are called for interview and then, they are appointed as teachers.
MR. SPEAKER: You have already taken ten minutes. Please conclude.

SHRI S.S. PALANIMANICKAM : My learned friends have told that in so many States, they had not filled up
the quota of SCs/STs. But in our State, we had passed a law to the effect that the quota of SCs/STs should not be
filled up by other candidates.

My other colleague some time back said that there are some incidents involving SCs/STs happened in Tamil
Nadu. Yes, I accept that. There was an incident two years ago, where one Cabinet Minister of the Centre was
sent out of the aircraft by the Chief Minister.



... (Interruptions)

MR. SPEAKER: Please take your seat. Shrimati Satwinder Kaur Dhaliwal.
... (Interruptions)

MR. SPEAKER: This will not go on record.

(Interruptions)*

SHRI S.S. PALANIMANICKAM : I thank you for the opportunity given.

*Not Recorded.
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1. The general category employees promoted much later than the SC/STs will regain seniority over SC/STs
promoted much before them.

2. The vacancy based reservation was changed to post based roaster whereby all recruitment of SC/STs in class
III and IV categories have almost stopped.

This 1s a horrifying report and the recommendations have not been taken into consideration.

3. The benefit of lower qualifying marks for evaluation during the departmental examination available to SC/STs
were withdrawn resulting in blocking their departmental promotions.

4 Reservation in promotion was restricted to the lowest rung in class I category in keeping with the spirit of the
77th amendment.

5 The said recruitment drive introduced by late Rajiv Gandhi in 1989 to fill up the backlog in the vacancies of
SC/STs was withdrawn. There is not one Secretary in Government of India belonging to SC/STs, though there
are several posts lying vacant. In class I category of Government services, the percentage of SC/STs is 13.06 per
cent as against the desired level of 20.5 per cent.

All these things would have to be implemented in due course of time. These things have not been implemented.
The decision taken by this august House has been kept abeyance. Who is responsible for this? Whose
accountability has to be taken into consideration? Why is the Government so weak in taking a decision?

Sir, I am really pained to say that many instances of atrocities have been cited in reply to various questions. We
have seen such cases happening in States like Rajasthan, Andhra Pradesh, Arunachal Pradesh and Bihar. I can
quote a number of them.

20.00 hrs.

I have the figures for the years 1995, 1996, 1997 and even 1998. In the year 1995, in Andhra Pradesh, 1764
crimes were committed against the Scheduled Castes and the Scheduled Tribes. This figure 1s increasing every
year. In the State of Rajasthan, the figure stands at 5197. In the year 1996, the figure has gone up to 6623. In the
year 1997, it stands at 5694. I wish to illustrate that if we compare these figures, I am really very sorry to say, we
will find that the recommendations have not been properly implemented. Take the case of gang rapes. In the
Parliament also, this question was replied to. [ am not mentioning the names of all the States. In the year 1995,
the total figure is 478. In 1996, it has gone up to 550. In the year 1997, it is 670 and up to 1998 the gang rape
cases are only hundred. I would say that it is not hundred as I do not know how far the number will go in the
coming months.

My humble submission to the House is, we should take it very seriously. We should not just discuss it. We
should search our hearts. If we go into our hearts, we will come to know that all these benefits which have been
given to the Scheduled Castes and the Scheduled Tribes in the past years are to be properly implemented. The
Government of India should take pains to implement it.

The measures to be taken in due course of time have been mentioned in the Report presented to the hon.
President of India. I would like to know why these measures have not been taken. Who is responsible for it? The
National Commission on Scheduled Castes and Scheduled Tribes has made a number of recommendations. My
humble submission would be to take these recommendations very seriously. This matter should be discussed
with all seriousness. When we narrate the figures, thousand figures will come 1n every year. That is not a glory.
It is a bad omen. It gives a bad signal that in the country of Mahatma Gandhi, Gautam Buddha and Dr. Ram
Manohar Lohia who always praised similarity,
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">SHRI RUPCHAND MURMU (JHARGRAM) : Hon. Mr. Speaker, Sir, thank you for giving me an
opportunity to participate in the discussion on SCs and STs. Many hon'ble Members have discussed the problem
of Scheduled Castes and Tribes in the discussion. They have also pointed out the solutions to be adopted to
tackle their problems. I feel Sir the problem of SCs and STs is a part of the comprehensive problem of our
country. There is no doubt that the problems of SCs and STs are quite deep and widespread. But Sir, until and
unless we solve the collective problems of our country, the problems of SCs and STs cannot be solved. All of us
are aware of the situation prevailing in India. We had convened a special session of the House to commemorate
the Golden Jubilee celebration of our independence. Most of us participated in the discussion held then. The
attention was focused on the problems in its totality in the discission. The main and foremost problem of India is
poverty. Half the people in India live below the poverty line. Then the problem of illiteracy is all pervading. 60%
people in the country are illiterate. The number of

unemployed is 10 to 12 crores. The price of essential commodities has been sky rocketed. The wealth of the
country is concentrated only in the hands of 10 to 15% of the population. There is corruption in the high echelon
of the society. There is scam, corruption spreading like cancer. Free access has been given to foreign investment
to loot the economy of our country. The unity and integrity of India have been threatened because of
communalism and politics in the name of religion. Is it possible to get over all development of adivasis and
Scheduled Castes and Tribes in this not so bright scenario? It may be possibel to achieve some development
partly. These advasis have been deprived, oppressed and victim of atrocities since ages. What do we find
everywhere? Whether it is economic, social, or in the field of education, these people have been victimised
everywhere. These advasis have been suppressed and oppressed and deprived by the British colonial lords, the
*Translation of

the speech originally delivered in Bengali.

capitalists and the landowners since ages. Their backbones have been totally fractured and broken. For
strengthening their backbones we must provide some kind of stimuli so as to galanize them. This can be
achieved if the history of their revolution and struggle for independence is written with proper struggled against
the zamindars. These facts must be highlighted honestly and sincerely. They have participated in Santhal
Revolution, in Munda Revolution, Kole Struggle, Bhil Revolution and in Chuad struggle. They never
surrendered before the British colonial rule. They refused to acknowledge their subjugation. Our country is free
now. I must emphasise that the history of their struggle has never been written properly. We must rectify this
lacuna and the history of the struggle for independence of the adivasis must be authenticated. We all know that
the Centre has all constitutional rights for the over all development of the country. But what a sad state of affairs
prevailing in the country. After independence those who came into power ruled the country for almost 45 years.
In the 50 years of independence the country was ruled by a single party for almost 45 years. But I am sorry to
say that the adivais the SCs and STs have been suffering, paying the price for their improper policy. We would
not have faced this situation had an appropriate policy been formulated and followed. Ours is an agricultural
country. More than 70 to 75% people depend on agriculture. Those who were at the helm of affairs after
independence, thought only for 10 to 15% of the population. They never bothered to think about these poor
people. Had they done that, then this situation would not have arise.

After independence, had they focussed their attention on land reform, then the real tiller of the soil would have
been benefitted. [ must say that had land reform been properly implemented and followed after independence the
landless but the actual tiller would have owned the land they till. Moreover, had the leaders thought of providing
proper irrigation facilities, high yielding seeds and financial assistance to the poor tiller then the prevailing
scenario in the country would have been totally different. These steps would have boosted our production. There
would have been more man day in agriculture. These poor would have earned some money individually and
thereby would have got the purchasing power. They could have purchased various essential commodities for



their use and thus help in creating internal market. To fulfil their demand more factories and industries would
have been set up opening avenues for employment. Thus the unemployed would have the chance to get
employment. But it is a matter of regret, that the people in seat of power failed to do that so that is how a
situation like this has been created due to the myopic vision and selfish approach of these leaders. Many
speakers have mentioned about employment job and quota. Yes we have job reservation and we support this but
how many people have been benefitted by the so called reservation in job?

MR.SPEAKER : Mr. Murmu, please wind up.

SHRI RUPCHAND MURMU : Sir please give me two minutes more. Sir if we can change the lot of 80 to 90%
people, then only we can claim that we have achieved something. People then can have the fruits of job
reservation. Our left Front Government have implemented land reform in the State. Sir not only in West Bengal,
land reform has been implemented in Kerala and Tripura also. changes have come in the lives of the people there
because of land reform. Many members have given statistics and number about atrocities committed on adivasis,
SCs and STs. Sir, I am proud to say that in West Bengal SCs and STs do not suffer atrocities by the so called
upper cast. Lots of improvement have come among the poor. Their purchasing power has been increased. They
now produce two to three types of crop in a single piece of land. So [ want to say that if land reform is
implemented in the whole country then it is possible to change the lives of these downtrodden people. I would
like to know from the present Government of BJP about their policy of land reform. But the present Government
never mention anything about land reform. There are leaders and members from various other parties also who
never utter anything about land reform. It is because of the fact that many Ministers and members from other
parties own vast acres of land in their possession. So they are not in favour of land reform. Because if land
reform 1s implemented they have to lose large chunks of land.

MR. SPEAKER : Mr. Murmu please wind up now. Mr. Shanmugam.

SHRI RUPCHAND MURMU : Please Sir I shall complete within two minutes. As far as education is concerned
the SCs and STs are lagging far behind.

SHRI BUTA SINGH : Sir, it is the convention of this House that whenever we sit beyond 8 o'clock, dinner is
served in the Parliament. I do not know, how long will the discussion take place. May I know from the hon.
Speaker, has there any arrangement been made for the meals or do we have to sit without meals for another two-
three hours?
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SHRI BUTA SINGH : Sir, you kindly let us know about the arrangements made for dinner.

MR. SPEAKER: Let me ascertain.
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SHRI RUPCHAND MURMU : As far as education is concerned the adivasis are lagging far behind. But one
important issue I must mention. A large number of adivasis comprises of Santhals. These Santhals are scattered
all over West Bengal, Bihar and Orissa struggling for their existence and survival and education. If these
Santhals are provided education through their mother tongue Santhali then they can improve a lot. So, I urge
upon the Government to include Santhali language in the 8th Schedule of our Constitution. The adivasis are fond



of their culture. They have inherited a culture of high order and heritage. their culture and heritage must be
preserved. Then only we can do justice to them. With these words Sir once again I thank you for giving me an
opportunity to speak on this important discussion.

">*SHRI N.T. SHANMUGAM (VELLORE): Hon'ble Speaker, Sir, I thank you for the opportunity to speak in
the discussion under rule 193 on the problems faced by the SCs and STs. I also thank the crusader of the people
Dr. Ramadoss who has enabled me to speak 1in this august House now.

Let me at the outset thank Shri Ram Vilas Paswan to have initiated this discussion at this juncture.

Dr. Baba Sahib Ambedkar was like a ‘morning star' in the lives of the SCs and STs. These downtrodden people
were humiliated as untouchables down the ages. Dr. Ambedkar emerged as a great leader of the masses and
awakened the sense of self-respect in the minds of these hapless people subjugated to mindless ill-treatment. He
strongly advocated that the SCs and STs would be able to improve their position in the society only through
political empowerment. It is only through his ceaseless endeavour these downtrodden people could get 8.3%
reservation as early as in August, 1943. It is only because Dr. Ambedkar was involved in the framing of the
Indian Constitution SCs and STs were able to get reservation in educational institutions, employment and also in
the Legislative Assemblies and in Parliament.

In Tamil Nadu, a galaxy of leaders fought for the downtrodden people. An important leader among them was
Thanthai Periyar. Now there is Dr. Ramadoss, people's leader and founder leader of our party Pattali Makkal
Katchi who tread the path of those great leaders like Periyar. He is untiringly rendering his service to protect and
to get the downtrooden people their rights.

As far as our leader is concerned he is a pioneer to ensure equal rights to the people from the oppressed classes
like that of people from other castes and classes.

* Translation of

the speech originally delivered in Tamil.

Our leader Dr. S. Ramadoss is the founder leader of our party Pattali Makkal Katchi which has provided for a
kind of reservation in the party posts. Thiru, Dalit Ezhilamalai hailing from the oppressed class has been made
the General Secretary of our party.

Our leader ensured his victory from the Chimdambaram Parliamentary constituency in the recently concluded
elections. Not only that, when it came to name somebody from our party to become a Union Minister he
declared that our party's first preference would go only to a Dalit. Thereby he has made Dalit Ezhilmalai our
Minister for Health in the union Council of Ministers.

Our leader Dr. Ramadoss has also announced that the office of the Chief Minister of Tamil Nadu should be made
a rotational one and a Dalit also must occupy the same. He has assured that our party when comes to power
would make a Dalit the chief Minister at the first instance.

Several places in India still have seclusion to exclude the SCs and STs in public places like tea shops. Separate
glasses and tumblers are kept for these people. Even today they are barred from entering the precincts of
temples. We find exclusive cremation grounds for the SC people. In Kodiankulam village, when the dead bodies
of the downtrodden were prevented from taken through the streets, Dr Ramadoss the protector of people's rights
carried those bodies on his shoulders. What we have to learn from all these incidents is that we must strive to
create a casteless society and put an end to these social hurdles and obstacles.

Even STs face several hardships. They do not get proper educational facilities. Adequate sanitation facilities
have not been provided to them. Their habitations do not have proper road communication and link roads. Even
if there are roads, bus transport facilities are not there. People who live as tribes in the hilly regions are still
segregated from the city dwellers. their conditions need to be improved. They must have roads in the
mountainous regions. They should get schools and medical facilities. Those deprived people must have



enhanced housing facilities and they must be provided with protected drinking water supply. Suitable
employment opportunities should be created for them in the mountains and hills where they dwell. They must
have better deal to ensure social justice.

Let me thank you again as I conclude.
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">*SHRI K. VENUGOPAL (SRIPERUMBIDUR): Hon'ble Speaker, at the outset [ would like to express my
deep gratitude to Dr Puratchi Thalaivi Amma who lives in our hearts as the leader of all our families and also as
the General Secretary to our party All India Anna Dravida Munnetra Kazhagam. It 1s all due to her that a
political worker like me who hails from a common agriculturist's family is today a member of this august House
to participate in this discussion. Let me again convey my heartfelt thanks to her to have enabled me to be here in
this august House.



I would like to begin my speech condemning the atrocities against the Adi Dravidas and Scheduled Tribes. Let
me also thank the electorate of my Sriperumbudur consitituency who have elected me at the instance of Dr.
Puratchi Thalaivi. I am pained to note that we have not provided even after so many years a better deal to the
Scheduled Castes and Scheduled Tribes as contemplated by Baba Sahib Dr. Ambedkar.

Adi Dravidas (Scheduled Castes) and Scheduled Tribes constitute 30% of the Indian population. they must have
their rightful share of place 1n the society. When Dr. Puratchi Thalaivi was the Chief Minister of Tamil Nadu, she
had taken effective steps to provide 69% reservation to the socially and economically backward people that is
the Scheduled Castes, Scheduled Tribes, backward classes. The intervention from the Supreme Court has come
in the way of extending these benefits. We must strive to ensure that these benefits reach these needy oppressed
masses.

During the period when Dr. Puratchi Thalaivi was the Chief Minister of Tamil Nadu, she had pursued the policy
of providing adequate representation in the police force to the people from the oppressed sections of the society
like the Adi Dravidas, Scheduled Tribes. She came out with an order providing "> exemption to the eligibility
criteria by way of reducing the required height from 163 to 161 cms.

*Translation of the originally delivered in Tamil.

In Tamil Nadu, many transport corporations were named after several martyrs and Tyagis during her tenure. I am
saddened to note that the present ruling party in Tamil Nadu wants to do away with this. Just because they
wanted to remove the name of Tyagi Sundaralingam, a Scheduled Caste leader they have removed the names of
leaders like Dr. Ambedkar, former Prime Minister Rajiv Gandhi, late leader Kamaraj, Perarignar Anna, Puratchi
Thalaivar MGR etc. Karunanidhi's Government in Tamil Nadu has changed the name of a district which was
named after Dr. Ambedkar. This is nothing but an atrocity against the Adi Dravidas.

I would like to point out that 30 members belonging to our alliance as blessed by our leader Dr. Puratchi
Thalaivi were ablve to emerge as victorious candidates only because the people of Tamil Nadu were fed up with
the one and a half year old Karunanidhi regime. People are disenchanted with their anti-oppressed-class
approach.

When we the oppressed and depressed sections of the society plan a rally to put forth our grievances,
Karunanidhi Government selectively deny permission to take out processions or organise meetings.

Even a duly elected people's representative like me is taken to preventive custody thereby preventing us from
resorting to democratic agitational methods. Such atrocities and hurdles against the Adi Dravidas committed by
the Government of Tamil Nadu must be stopped. I urge upon the Union Government to intervene and ensure the
rights of the downtrodden. The Centre may also ensure the overall growth and development of this hapless lot in
the society.

I would like to bring to your notice that proper reservation facilities are not available in educational institutions
to the Scheduled Caste People even after their residing in Pondicherry continuously for more than ten years.

The Members of Parliament are provided with MPs Local Area Development Fund to the tune of Rs 1 crore. In
reserved constituencies where there are more number of SC people live, this fund must be raised to Rs 4 crores.
Adi Dravidas live more in number there. That i1s why those constituencies have been made reserved
constituencies. In order to improve the lot of the SCs and the STs the fund needs to be raised.

The district administration and the revenue authorities in my constituency refuse to issue case certificate to the
Scheduled Tribe people. This prevents them from getting the governmental measures and schemes aimed at
them. I impress upon the Union Government to intervene in this matter and see that those people get the caste
certificate.



Avadi Municipality (Town Panchayat) is in Tiruvellore District. I had apportion Rs. 10 Lakh from MPs Local
Area Development Fund to facilitate laying of roads that will benefit SC, ST and backward class people. But
Avadi Municipality had returned the money back to me after passing a resolution that they may not be able to lay
roads with that money. I feel it is only the political animosity that has propelled the Chairman of the
Municipality. this is a glaring example to prove my point that the present Government in Tamil Nadu is both
anti-people and anti-Dalits. I urge upon the union government to remove that chairman for refusing to take up a
project that would benefit the downtrodden.

Late Prime Minister Shri Rajiv Gandhi's Memorial 1s in my constituency. All the Adi Dravidas living in the
Sriperumbudur Assembly constituency that form part of my Lok Sabha constituency have not been provided
with house plot pattah all these years. Even after 50 years they have not been given any. In Poongachattiram area
there are about 40 Panchayats. The water from the common rainfed tank is still being used for drinking water
purposes. In a place where we have Rajiv Gandhi Memorial, people use common open tank water for drinking
and bathing purposes. We have appealed to both the district and State administration to attend to this drinking
water problem. But no action has been taken as yet. I am pained to point out this apathy on the part of the
authorities over there.

Late Prime Minister Rajiv Gandhi's Memorial should be declared as a place of tourist importance. This may help
improving the places around Sriperumbudur.

Let me narrate an incident that took place in my constituency. On 10.11.97, a marriage was registered before the
second Joint Sub-Registrar, Madras, to solemnise a love marriage between one Arul Devi, a Hindu Adi Dravida
girl and one Panneer Selvam, a Hindu Pillai caste boy. Both of them belong to my constituency. After leading a
family life for 5 months the boy left for his place to attend his brother's betrothal in April. He has not returned so
far. The poor girl is now 4 months' pregnant. these girls from the Scheduled Caste face injustice. I urge upon the
Prime Minister to take effective steps to wipe out the tears of the girls hailing from the oppressed and depressed
sections of the society. He must come out with suitable measures to improve the living conditions of these
people. Inter-caste marriages should get both social and legal protection apart from encouragement.

I would urge upon the Government to set up an high powered Committee in every revenue district in the country
to attend to the problems of the SCs and STs. I wholeheartedly thank Hon'ble Speaker for providing me with an
opportunity to participate in the discussion in this august House. With these, I conclude.
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MR. SPEAKER: Shri Raghuvansh Prasad Singh, you must conclude now.
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MR. SPEAKER: Shri Raghuvansh Prasad Singh, you are one of the Panel Chairmen. So, you have to obey the
orders of the Chair.
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SHRI BUTA SINGH : Sir, how many speakers are left?

MR. SPEAKER: There are six more speakers. It is because we have a number of parties. There are 41 parties in
this House.
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... (=EgE)

SHRI PRAKASH YASHWANT AMBEDKAR (AKOLA): The Parliament news for both the Houses is prepared
by the respective Secretariats.
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MR. SPEAKER: What is this? Shr1 Khurana has already given the information.
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MR. SPEAKER: Shri Paswan, you have already brought this to the notice of the hon. Minister and the hon.
Minister has given a reply to it.
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MR. SPEAKER: Shri Khurana has already replied to it.
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MR. SPEAKER: Shri Lalu Prasad, please. It is already 9.05 p.m.
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SHRI RAM VILAS PASWAN : Sir, you please direct the Government. Tomorrow, the Government must explain
the position. I am not asking about the Parliament News Bulletin. I am asking about the National News Bulletin.
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MR. SPEAKER: Nothing will go on record except what Shrimati Reena Choudhary says.

(Interruptions)*
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MR. SPEAKER: The hon. Minister of Parliamentary Affairs has already replied that he will convey your
feelings to the concerned Minister.

... (Interruptions)

MR. SPEAKER: What is this? Please take your seats.

*Not Recorded.
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... (Interruptions)

MR. SPEAKER: Shrimati Thakkar, please take your seat. Please allow Shrimati Reena Choudhary to speak.
... (Interruptions)

SHRI R.S. GAVAI (AMRAVAT]I): Sir, it comes under your purview. Please direct the Government...
(Interruptions)

MR. SPEAKER: The hon. Minister of Parliamentary Affairs has already replied. Now, please allow Shrimati
Reena Choudhary to speak.
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MR. SPEAKER: Now, the Minister will reply.

... (Interruptions)
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MR. SPEAKER: How long should we continue like this? It is already fifteen past nine.

... (Interruptions)

MR. SPEAKER: We have allotted only two hours. But we have already debated this issue for six hours.
... (Interruptions)

MR. SPEAKER: How can I allow every Member to speak?

... (Interruptions)

MR. SPEAKER: Hon. Members, please understand. The Chair cannot accommodate all the parties.

... (Interruptions)

MR. SPEAKER: Prof. Kurien, without dinner how long should we continue like this?

... (Interruptions)
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MR. SPEAKER: Please take your seat. A Member from your party has already spoken. ... (Interruptions)
MR. SPEAKER: Shri Bwiswmuthiary, you have to take only two minutes.

... (Interruptions)

MR. SPEAKER: Please do not waste the time of the House.

... (Interruptions)

DR. RAVI MALLU (NAGAR KURNOOL): Hon. Speaker, Sir, we have been waiting here since morning
without taking lunch and dinner only to participate in the discussion. You have promised that you will give
chance to all the Members to ventilate their views. If you do not allow us, then we will walk out.

MR. SPEAKER: Dr. Ravi Mallu, please take your seat.

... (Interruptions)

MR. SPEAKER: Shri Bwiswmuthiary, please finish it within two minutes.
... (Interruptions)

">SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Mr. Speaker, Sir the Union
Minister of State for the newly named Ministry of Social Justice and Empowerment and the learned hon.
Members of this august House,

I am very thankful to the hon. Speaker for giving me the opportunity to speak on this very alarming and very
important topic which relates to atrocities, discrimination and exploitation of the Scheduled Caste and the
Scheduled Tribe people of this country. I feel sorry that I am not being given enough time to speak on this issue.

# fe<t & ot H@ die IR aRaed & gfad sfd R Senia & @ F S I 2, ThAls 8, FH GHG H dierd] SThT THE g
Tfveer 21 R feer & ot wo fow geme 2, 9% F wen v g

I do hope that the learned hon. Members of this august House including the Minister and the hon. Speaker would
sympathise with me in the best interest of ensuring the rights and privileges of the downtrodden, the Scheduled
Caste and the Scheduled Tribe people of this country.

Until and unless the Government of India changes its mind and , the outlook in planning and policy approach
neither the Government of India nor we, the people, will be able to change the fate of the millions of the
downtrodden, the Scheduled Caste and the Scheduled Tribe people. That is why, the change in approach towards
policy both by the Government of India and by the nation should be a radical one.

That is why, I would like to appeal to the Government of India as well as to the learned Members of this august
House to take note of the following facts and points with seriousness and sincerity. As corrective measures, I
would like to suggest the following points.

Until and unless separate Statehood 1s accorded to the Tribal people living both in hills and plains and the
Scheduled Caste people living in compact and contiguous areas, neither the Scheduled Caste nor the Scheduled
Tribe people of this country would ever get any sort of justice from the Government of India, whether it 1s the
previous Govt. or the present one or maybe, even the future one. That is why, separate Statehood should be
granted to the tribal people in the deserving regions.



Here, I would like to mention certain things very specifically. The very genuine demand for Bodoland, the very
genuine demand for Gorkhaland, the very genuine demand for Telenganaand very genuine demand for Vidarbh,
should be considered by the Government of India without any further more delay. We want all the hon. Members
of the House, cutting across party lines, to be united and be unanimous on this matter. There should be a separate
Ministry to look after the Tribal Welfare, tribal development and tribal security. I would like to appeal to the
Government of India to create a separate Ministry for Tribal Affairs to take care of tribal Welfare, tribal
development and tribal security.

A separate National Commission for Scheduled Tribes should be set up by bifurcating the existing National
Commission for Scheduled Castes and Scheduled Tribes. A separate National Scheduled Tribes Finance and
Development Corporation should also be created. A separate National Planning Commission for Tribal Sub-plan
Areas should also be created. There should not be any sort of imposition of family planning programme on the
tribal people. Family planning programmes should not be imposed on the tribal people. There should be further
relaxations in the case of Scheduled Tribes. The existing reservation quota for the Scheduled Tribes should be
enhanced upto 15 per cent. In the case of Scheduled Castes also, the percentage of reservation quota should be
enhanced.

MR. SPEAKER: Please conclude.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : There should be a single administrative unit.....
MR. SPEAKER: This will not go on record. Please take your seat.

(Interruptions)*

MR. SPEAKER: Dr. Ravi Mallu.

*Not Recorded.
*m30

">DR. RAVI MALLU (NAGAR KURNOOL): Sir, the problems of Scheduled Castes and Scheduled Tribes
form a very sensitive and important issue. I am thankful to you that you have given time not only to me but also
to other hon. Members to discuss the problems pertaining to SCs and STs.

Sir, we are celebrating 50 years of Independence. For a country which is independent to have a review of their
development and welfare, fifty years is definitely a good period of time by which we must have reached our goal
as regards development and welfare.

Sir, you know that when Dr. Ambedkar was presenting the Constitution to the Parliament, he told that if the
Government in power would not be taking up developmental and welfare programmes for the Scheduled Castes
and Scheduled Tribes, the very structure of democracy would be dismantled by the under-privileged people. He
had cautioned that day that, whichever be the party in power, it should take care of the Scheduled Castes and
Scheduled Tribes in the real spirit, as it is envisaged in the Constitution. What has happened today, after 50 years
of Independence? The Constitution-makers had discussed the social and economic conditions in the Constituent
Assembly. They found that there were some communities which were under-privileged and were not living in
the centre of the villages. They were treated as untouchables. All these untouchable communities had been
entered in the Constitution as Scheduled Castes and Scheduled Tribes. They were given some privileges and the
Government was made to implement those privileges in favour of the under-privileged people so that the society
as a whole will come up to the level where people can live happily. But what is happening today? After 50 years
of Independence, if you go back to the villages, you may still find the caste system and untouchability prevailing
there. If you go to the villages, you may find separate colonies for Scheduled Castes constructed under the Indira



Awas Yojana of the Central Government or by the State Government housing schemes.That money is meant for
housing purpose for the weaker sections.

The evidence is that even today, they are constructing the houses one or two kilometres away from those of the
general public. Everybody knows about it. But nobody is taking a serious note of it. If this social inequality and
economic disparity continues, what will happen? The hon. Minister can go for a few minutes and see the
atrocities committed on SCs. and STs. The extremism, the naxalism, and the unrest in the country are mainly
because of non-implementation of the reservation policy and the directions given in the Constitution in favour of
the poor people, particularly, the underprivileged people.

You please see what has happened in Uttar Pradesh. Recently, I had read in a newspaper that in the highest body
of the Judiciary, a Judge had conducted "shudhi' just because a Judge belonging to the Scheduled Caste category
sat on the chair of that Judge. Is it not shameful on the part of the Independent India after 50 years that in the
highest body of the Judiciary, a ‘shudhi' is being conducted? What message will go to the villagers? What
message are we conveying to the castes, communities and religions in this country? Are we not just keeping this
1issue alive? If anybody has done this "shudhi', action must be taken against that person under the rules. He
should not be allowed to do like that.

Not only that, in Delhi, a Scheduled Caste lady wanted to go to a temple. She was not only not allowed to enter
the temple but she was beaten by the BJP workers. ... (Interruptions) I am here to raise the problems of the
people belonging to the Scheduled Castes suffering for the last many centuries. I cannot just go away from here.
I have been elected to express my views. I have been elected not only by the Scheduled Caste people but also by
others. You know these people have sent me to express my views in this august House so that some sort of
action 1s taken to remedy the problems of these people and things are settled there. Otherwise, what is the fun of
coming here? We would have been doing some other thing. ... (Interruptions)

MR. SPEAKER: Please conclude now.

DR. RAVI MALLU Sir, I am speaking on behalf of a Congress Party ... (Interruptions) Let me speak. This is a
very important issue. In my State, about seven ladies belonging to Scheduled Castes were gangraped by some
people when they went to collect leaves for their livelihood. Besides this, there were young people who wanted
to work with self-respect and dignity, but their heads were shaved. ... (Interruptions) This type of things are
happening in Andhra Pradesh. The Scheduled Caste people, who are supposed to enjoy the benefits of
reservation, are fighting with each other. Unfortunately, some leaders of the political parties are trying to
encourage one group against the other in that State. This is one of the major issues which is creating problems.
All these things were discussed.

There are seven Office Memoranda issued by the Department of Personnel and Training which are going against
the interests of the Scheduled Caste employees. I do not want to read them out. Shri R.S. Gawai has already
mentioned about these Memoranda. Once again, I would request the hon. Minister through you to go through
these Office Memoranda.

I wanted to tell you one more thing. Besides these things, I want the National Commission on Scheduled Castes
and Scheduled Tribes should be given a status at par with that of the Election Commission or the Human Rights
Commission with full financial and administrative powers.

Secondly, the Associations of Scheduled Caste and Scheduled Tribe Employees, having a majority following in
the public sector undertakings, banks, etc., should be recognised at par with the trade unions.

Reservation should be provided in all private and multinational companies, banks, institutions and various other
organisations. Adequate provision for representation should be provided to the Scheduled Castes, Scheduled
Tribes, and the Other Backward Classes in the Judiciary ... (Interruptions)

MR. SPEAKER: Dr. Mallu, you already have taken about ten minutes now.



DR. RAVI MALLU ; Reservation should be provided ... (Interruptions) What do you want? Would you allow me
to make my submissions or not?

Sir, reservations should be provided for posts in the various Trade Unions. Workmen, and Officers and Directors
in the Board of Directors of the PSUs and banks should be appointed on rotation basis by following the roster
system as they may be able to protect the interests of the Scheduled Caste and the Scheduled Tribe in these
Organisations. People belonging to the Scheduled Caste and the Scheduled Tribe should be provided reservation
in all walks of life according to the percentage of their population. An Act on reservation should be brought
immediately and should be included in the Ninth Schedule of the Constitution.

MR. SPEAKER: The next speaker is Shri Punnu Lal Mohale.
DR. RAVI MALLU : Sir, just allow me for one more minute.
MR. SPEAKER: Dr. Mallu, please take your seat now.

... (Interruptions)
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">SHRI S. AJAYA KUMAR (OTTAPALAM): I am thankful to the Chairman for allowing a discussion on the
problems being faced by the Scheduled Castes and Scheduled Tribes though at the fag end of this Session. It is
unfortunate to note that organised and vicious harassment of Dalits takes place in this land of Buddha and
Mahatma Gandhi, even after 50 years of its Independence.

I am sure this august assembly must have many a time discussed this pertinent issue but there is no let up in the
crimes against the downtrodden. As per the details provided by the Government, it has been stated that there
have been more than 30,000 incidents of crimes in a single year against the Dalits. Numerous legislations, Acts
and directives have come as per the directive of the National Commission on Scheduled Castes and Scheduled
Tribes. Various State Governments have formed special courts to deal with the situation. It is unfortunate to note
that most of these courts are in disarray and there is absolutely a crisis of confidence. I would not elaborate on
these aspects but would concentrate on the specific and pertinent reasons for the virtual trauma of the Dalits.

The issue is many-fold, political, economic and social. Dr. Ambedkar had opined that 10 years was a good
period for the assimilation of the Dalits in the mainstream. It has not happened even after five decades. Giving
reservations to Dalits and empowering them are different issues. So far, we have concentrated only on
reservation and some cosmetic reliefs. The ailment has not been diagnosed or treated for. A majority of Dalits
are living in inhuman and unhygenic conditions without getting a helping hand. To be part of the financial
discourse of the State, various schemes mooted for the Dalits have not simply taken off. They are formulated in
Delhi and transmitted through insincere class of bureaucrats or politicians.

MR. SPEAKER: Please wind up.
SHRI S. AJAYA KUMAR : Sir, you gave me two minutes' time. I have spoken for just one minute.

They are transmitted through insincere class of bureaucrats or politicians who do not take note of the reality of
the people for whom they are formulated.

There were many brilliant suggestions which were unheeded to in the past. Crores of hectares of land are with
the landlords which are obviously lying uncultivated. Proper land reform measures could be implemented
whereby excess land be given to the landless Dalits. I am very happy to say that my State Kerala is the first State
in India which has introduced land reform measures way back in 1959. The Act completely eliminated
landlordism in the State. Real tillers became the owners of the land. Leasing of land by the landlords was
abolished. The reforms had far reaching effects on the social set up in the State. In 1959, in the Land Reforms
Act, it was also provided that the excess land be distributed among the Scheduled Castes and the Scheduled
Tribes in Kerala. The condition of the Scheduled Castes and the Scheduled Tribes was radically changed in the
State.... (Interruptions)

MR. SPEAKER: Now, the Minister may give the reply.
SHRI S. AJAYA KUMAR : They got a social status. If the Government wishes to improve the... (Interruptions)
MR. SPEAKER: What is this going on? I do not know, why are you shouting everytime?

... (Interruptions)

st Fifaerer g (Fregem) : sree oY, 3t fome &1 gmg ? Hfe ... (FFaum) $9 3t fiae 1 aag ? e, e som gurs &t ara wEet
g1

... (=EE)



SHRI MANORANJAN BHAKTA (ANDAMAN AND NICOBAR ISLANDS): There are some tribes residing
in Andaman and Nicobar islands... (Interruptions)

MR. SPEAKER: This will not go on record.

(Interruptions)*

*Not Recorded.

THE MINISTER OF STATE OF THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRIMATT MANEKA GANDHI): I am grateful to the hon. Members for... (Interruptions) I cannot speak like
that.... (Interruptions)

MR. SPEAKER: Nothing will go on record.

(Interruptions)*

SHRIMATI MANEKA GANDHI: You have already spoken. Sit down. ... (Interruptions)
MR. SPEAKER: No. Please take your seat. Mr. Minister.

SHRIMATI MANEKA GANDHI: Mr. Speaker, Sir, I cannot speak. ... (Interruptions)
MR. SPEAKER: Mr. Minister.

SHRIMATI MANEKA GANDHI: Mr. Speaker, Sir, I am grateful to the Members of the House for raising some
very important issues. ... (Interruptions) I am really fed up. Please do not do this, Prof. Kurien. ... (Interruptions)

MR. SPEAKER: This is too much. What is this? How long we can continue the House like this?
... (Interruptions)

MR. SPEAKER: Now, Mr. Minister.

SHRIMATI MANEKA GANDHI: They are not letting me to speak. ... (Interruptions)

MR. SPEAKER: Mr. Minister.

SHRIMATI MANEKA GANDHI: Mr. Speaker, Sir, [ thank the hon. Members for raising some important issues.
... (Interruptions)

MR. SPEAKER: What is this? How long we can continue the House? It is already 10 o' clock. There should be
some limit.

... (Interruptions)

PROF. P.J. KURIEN : Let me submit that there is unanimity in this House as far as certain subjects are
concerned. (Interruptions) Let me complete, Mr. Minister. Do not interrupt me. (Interruptions)

SHRI N.K. PREMCHANDRAN : If the hon. Minister is not willing to reply, let the House be adjourned.
(Interruptions)

*Not Recorded.




PROF. P.J. KURIEN : No. (Interruptions) Let me submit that in this House there were some subjects where there
was unanimity to the effect that all the hon. Members should be allowed to speak. The subject of Railways was
one such subject.

We sat very, very late in the night. The Minister of Railways sat through the entire discussion. The problem of
SCs and STs 1s the most important issue. Every Member is asking for two or three minutes' time only. After all,
we have sat up to 10 o' clock, even if we are going to sit up to 11 o' clock in the case of the discussion regarding
the problems of SCs and STs, they should be allowed. The hon. Minister should sit through the discussion.
Every Member should be given two or three minutes' time only. I am requesting all the hon. Members that they
should stick to three minutes only.

MR. SPEAKER: Prof. Kurien, how long you will continue the discussion in the House? Do you know how
many Members are there? How can we accommodate all the Members?

PROF. P.J. KURIEN : Sir, you please give two or three minutes' time only.

MR. SPEAKER: There should be some limit for everything.

PROF. P.J. KURIEN : You ring the bell after three minutes.

SHRI SATYA PAL JAIN (CHANDIGARH): You talk of three minutes but you take up 15 minutes.

PROF. P.J. KURIEN : Sir, please give two or three minutes' time. You can stop everybody after three minutes.
Please allow, after all, they are our Members. We are already late. Let us take one more hour for the discussion
regarding the problems of SCs and STs. Shri Ram Naik, since you were on this side also, you know the problem
better.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS, MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): Sir, the hon. Members'
earnestness to speak is well appreciated. But when we discussed it, we decided that this subject should be given
two hours' time. Now, right from three o' clock, we are nearing 10 o' clock. We have discussed this subject for
seven hours, still, there are a few Members. It will be difficult to complete. Even when we knew that the
discussion is only for two hours, we have given more time. But he is giving the example of Railway Budget and
we sat throughout the night for that discussion.

There is one more aspect that I must bring it to your kind notice. Madam Minister is not keeping good health. In
spite of that, she has been sitting here right from 12 o' clock. So, this difficulty should also be appreciated and
now she should be allowed to give the reply. (Interruptions)

PROF. P.J. KURIEN : What did you do when you were on this side? ... (Interruptions)

SHRI SHIVRAJ V. PATIL (LATUR): I think very good discussion has taken place in the House and there are
some points which have been repeated by all of us. Even then, I think, having sat here for this much of time, if
you give 15 or 20 minutes' time or half-an-hour more, the hon. Members would be satisfied. Maybe, the hon.
Minister may also please cooperate because that will be the happy conclusion of this debate. If each hon.
Member is given two or three minutes' time, we will feel very happy. I hope the Minister, the Minister for
Parliamentary Affairs, and the Chair will oblige me.

SHRI RAM NAIK: If at all this can be honoured, I explained her difficulty. (Interruptions) What 1s this?
(Interruptions) I am not telling you. I am telling the hon. Speaker. You go on speaking. Then, please allow her to
lay her speech on the Table.(Interruptions) You go on speaking. This is not the way of debating. You get up and
go on shouting. This is not the way of debating. We are cooperating and just now you are going on shouting,
shouting and shouting. This is not the way. (Interruptions)



MR. SPEAKER: Shri Premchandran, please sit down.

... (Interruptions)

SHRI SATYA PAL JAIN : Do not shout like this. Please sit down. ... (Interruptions)

SHRI RAM NAIK: Prof. Kurien, I think you should be in a position to control your Members.. (Interruptions)
SHRI P.M. SAYEED (LAKSHADWEEP): This is not the way.. (Interruptions)

PROF. P.J. KURIEN : You need not advise us. You are not the Speaker. Do not say like this.. (Interruptions)

SHRI MANORANJAN BHAKTA (ANDAMAN AND NICOBAR ISLANDS): If you do not want us to speak,
then we will go away. Let the tribal people die.. (Interruptions)

SHRI SATYA PAL JAIN: You should give the list of Members to the Speaker. Out of that, the Speaker may
call.. (Interruptions)

SHRI RAM NAIK: Only two hours had been given. But we do not mind their speaking.

Mr. Speaker, Sir, you may decide how many Members want to speak. If they are going to abide by a time limit
of two minutes each we may agree.

PROF. P.J. KURIEN : We would have completed by now.

SHRI RAM NAIK: For the last 15 minutes you have been saying the same thing now. (Interruptions) This is not
the way. We do not mind it. Let us fix up the time. By 10.15 p.m. it should be over.
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MR. SPEAKER: Shri Bhuria, please take your seat. How can we accommodate everybody?
... (Interruptions)

MR. SPEAKER: Please take your seat. This is not good.

... (Interruptions)

MR. SPEAKER: Shri Bhuria, this is too much.



... (Interruptions)
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">SHRIMATI MANEKA GANDHI: Mr. Speaker, Sir, [ am grateful to the hon. Members for raising this very
important issue... (Interruptions)
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MR. SPEAKER: Shri Bhuria, this point has already been covered by some of the Members. Why are you
repeating 1t?

... (Interruptions)
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MR. SPEAKER: This is too much, Shri Bhuria. What is this? The Minister may please continue. Shri Bhuria,
please take your seat. This is not good.

... (Interruptions)
MR. SPEAKER: [ may tell your leader that this is not good. What is this?
... (Interruptions)

MR. SPEAKER: Prof. Kurien, what is this? Please ask your Member to sit down. What 1s this?
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MR. SPEAKER: Mr. Minister, please continue your reply.
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MR. SPEAKER: Shri Bhuria, please take your seat. What is this? You must know the procedure. Without
knowing the procedure, you are speaking. Mr. Minister, please continue your reply.

SHRI K.H. MUNIYAPPA (KOLAR): Sir, please give me two minutes time.

MR. SPEAKER: Shri Muniyappa, please take your seat. This is not good. What is this? You are a senior
Member.

... (Interruptions)

SHRIMATI MANEKA GANDHI: Mr. Speaker, Sir, I am grateful to the hon. Members for raising some
important issues pertaining to the Scheduled Castes and the Scheduled Tribes. I shall try to reply to them. ...
(Interruptions)

MR. SPEAKER: Shri Muniyappa, I am not allowing you. Please take your seat. What is this?
... (Interruptions)

MR. SPEAKER: This will not go on record.

(Interruptions)*

MR. SPEAKER: Mr. Minister, you may continue your reply.

*Not Recorded.

SHRIMATI MANEKA GANDHI: Mr. Speaker, Sir, I am grateful to the hon. Members for raising some very
important issues pertaining to the Scheduled Castes and the Scheduled Tribes. I shall try to reply to them.

Before I begin, I would like to state that we are in the process of extending invitations to the Members belonging
to the Scheduled Castes and the Scheduled Tribes to come to a meeting at the Parliament House Annexe so that
we can discuss about the problems and solutions in detail.

I have pleasure to state that the 30th Report of the erstwhile Commissioner for Scheduled Castes and Scheduled
Tribes and the First and Second as well as the Special Reports submitted by the National Commission for
Scheduled Castes and Scheduled Tribes (in January 1998) have been laid on the Table of Rajya Sabha on 27th
July, 1998 and on the Table of Lok Sabha on 28th July, 1998 along with Action Taken Memoranda. Sir, we can
take some credit for expediting laying of Reports after I assumed the charge of Ministry of Social Justice and
Empowerment. It may also be mentioned that after the setting up of National Commission for Scheduled Castes
and Scheduled Tribes in 1992, it is for the first time that the Reports of the National Commission for Scheduled
Castes and Scheduled Tribes have been laid on the Table of the House, six years later. I have already given
notice to Lok Sabha and Rajya Sabha Secretariats for discussion.

The English version of the Third and Fourth Reports has been received. The Commission has been requested for
the Hindi version also. Action for preparation of Action Taken Memoranda i1s underway.

22.24 hrs (Shri P.M. Sayeed in the Chair)

The second issue pertains to atrocities on Scheduled Castes and Scheduled Tribes. Sir, I have firm belief that
atrocities, whether increasing or decreasing are a matter of grave concern to all of us. Even a single case of
inhuman treatment is a slur on the society. However, if we take the facts as they are, the incidence of atrocities
has been declining in recent years.

The number of cases reported year-wise are as follows: -



1995 38,494
1996 36,413
1997 32,326

During January, 1998 to June, 1998 except for March, there has been a decline in the cases of murder, hurt and
those reported under the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989.

I may also inform the House that during 1995, the number of accused persons convicted was 3,393 and during
1996 their number was 5,514. Likewise, those arrested were 33,716 in 1995 and 32,152 in 1996. The pendency
of cases 1n the Courts has been a concern for the Government and this Ministry has repeatedly been requesting
State Governments to take steps to ensure expeditious disposal including the setting up of Exclusive Special
Courts. Central assistance on a matching basis is provided to the States as and when proposals are sent by them.
I may mention that 55 Exclusive Special Courts have been set up by six States in the country namely, Andhra
Pradesh, Gujarat, Karnataka, Madhya Pradesh, Rajasthan and Tamil Nadu. It is hoped that other States will also
send proposals for setting up Courts, exclusively for this purpose.

Central assistance is released to the State Governments on 50:50 basis and the Union Territory Administrations
on 100 per cent basis to support measures undertaken by them for effective implementation of the Act which
includes the provision of adequate facilities including legal aid, the appointment of officers for initiating or
supervising prosecutions, setting up of Special Courts, relief and rehabilitation measures, conducting periodic
survey and identification of atrocity prone areas and other related matters. During the Eighth Five Year Plan, as
against the provision of Rs.27.70 crore, a sum of Rs.50.17 crore was released as Central assistance to the States
and the Union Territories for the effective implementation of the Protection of Civil Rights Act, 1955 and the
Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989. During 1997-98, Rs.16.47 crore
were released to the States.

I may also like to touch upon, in brief, the incident of alleged atrocity on a Scheduled Caste woman of Bijnor
District of Uttar Pradesh which was raised in his first speech by the hon. Member, Shri Ram Vilas Paswan. On
13th July, 1998, Shrimati Imarti Devi (SC) was beaten up and her clothes torn by Shrimati Om Vati (SC) and
others (SC) in village Inayatpur of Bijnor District. A case has been registered vide No.121/98 by P.S. Barhapur,
District Bijnor. It has been informed that five accused persons have been arrested and sent to jail. Two police
officials who did not pay serious attention have been transferred and an inquiry has been ordered against them.
The victim has been paid so far Rs.4,000/- towards relief. As the victim and the accused belong to Scheduled
Caste community, it 1s not a case of atrocity under the Scheduled Castes and Scheduled Tribes (POA) Act.
Under this Act, one of the accused at least has to be a non-Scheduled Caste or non-Scheduled Tribe.

A lot of hon. Members here have brought up similar cases. I would be happy to look into them if you could
furnish details and we can see whether in each case action has been taken or not.

The third issue relates to socio-economic development of Scheduled Castes and Scheduled Tribes. The Ministry
of Social Justice & Empowerment, and the State Governments have several programmes for the development of
education, employment generation and their socio-economic development. Apart from this, Special Component
Plan for Scheduled Castes and the Tribal Sub-Plan are the other strategies of focussed attention through which
State Governments are required to set apart funds, out of their State budget equivalent to Scheduled Caste and
Scheduled Tribe population in their respective States. [ agree that some States have not been able to achieve the
required percentages, but it has definitely increased. The Central Ministries were also required to apportion
funds for the development of Scheduled Castes and Scheduled Tribes and success to some extent has been
achieved by a few Central Ministries namely, the Ministry of Rural Areas and Employment. In so far as the
schemes of the Ministry of Social Justice & Empowerment for Scheduled Castes are concerned, we have been
able to utilise Rs.2,908.65 crore during the Eighth Five Year Plan against the allocation of Rs.2,323.30 crore.

The level of allocation has increased in 1998-99 to Rs.785.93 crore from Rs.405.98 crore in 1992-93. It 1s,
therefore, evident that allocation for Scheduled Castes and the Scheduled Tribes has been increasing over the



years.

Sir, ever since I have joined the Government in this Ministry, I have brought many innovations in the schemes. I
would like to mention a few of them:

One, disability concerns have been included in all the schemes.

Two, under the Post-matric Scholarship Scheme, which is what you are asking about, scholarships are given to
all Scheduled Caste andScheduled Tribe students who meet the economic criteria for all post-matric recognised
courses run by recognised institutions. In the first year of a Five Year Plan, the committed liability accumulated
over the preceding five years is borne by the State Governments. However, due to non-availability of resources,
North-Eastern States such as Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland and Tripura
were not able to provide for the committed liability and, therefore, remained devoid of Central Assistance under
the Scheme. The Government have now exempted North-Eastern States from providing for committed liability.
In other words, in case of North-Eastern States, the entire liability will be borne by the Central Government and
my Ministry. Further, in the past, if a parent has more than two boys, only two of them were eligible for
scholarship under the scheme. Now, in my Ministry, all the boys are eligible for scholarship. All the girl children
were eligible even before. With the recent amendment of the scheme, all the children whether male or female
have become eligible.

Three, under the Boys' and Girls' hostel scheme, it has been decided to make a portion of the hostel barrier free
so as to make it easily accessible to disabled students.

Four, the authorised share capital of the National Finance and Development Corporation for Scheduled Caste
and Scheduled Tribe students has been raised from Rs.300 crore to Rs.1000 crore.

Five, the National Overseas Scholarship which was not operative during the last two years has been revived.
Under the scheme, we award scholarships along with passage grant to 30 students belonging to Scheduled Caste,
Scheduled Tribe, Nomadic and semi-nomadic communities etc. to pursue advanced studies in Science and
Technology abroad.

sit sifaerrer qfear : s amg SEEfe s ?

SHRIMATI MANEKA GANDHI: Six, the Scheme for NGOs has been made broad-based. Previously, due to
delay in receiving recommendations from the State Governments, most or many of the proposals could not be
sanctioned in a timely manner. Now, a decision has been taken to entrust the work of inspection and evaluation
to reputed institutions of the country. Scope of the Scheme has been widened to include issues relating to human
rights, environment, legal aid, women's problems, creation of awareness, other client services etc.

Seven, among other initiatives taken for the welfare and development of Scheduled Tribes, I may mention a few
of them which are meant exclusively for the development of Scheduled Tribes.

Eight, according to article 339(1) of the Constitution, the President may appoint a Commission every 10 years to
review the programmes meant for Scheduled Tribes and Scheduled Areas. The last Commission was constituted
in 1960 under the Chairmanship of Shri U.N. Dhebar. About 40 years have passed, but no such Commission was
set up. This Government has already approved to set up an eleven-member Commission to review various
programmes and policies for tribal development. There is a need to critically review the approach and strategy
followed so far and to reorient the same to ensure overall concrete benefits to the tribals within a definite time
frame for mainstreaming them and for ensuring better quality of life which is at least at par with the rest of the
society.

Nine, there are some tribal groups who are leading an extremely precarious existence and some of them are on
the verge of extinction. Seventy five such tribal groups have been identified as primitive tribal groups including
some in the Andamans. I will come to that a little later. Existing development programmes have not been able to



alleviate their condition. The present Government has decided to introduce a new Central Sector Scheme with
hundred per cent Government of India funding for implementation of various programmes like health care, safe
drinking water supply, training of Scheduled Castes, Scheduled Tribes, education facilities, total food security in
keeping with their socio-cultural conditions. The Budget provision for the current year is kept at rupees five
crore to begin with.

Ten, this Government have decided to launch a new Central Sector Scheme during current financial year for the
tribals who will be displaced from forest areas. The Budget provision for the current year has been kept at rupees
twenty-five crore. This is a demand made by most of the Members of Parliament because it is felt that the tribals
inside the forests are getting a raw deal. Therefore, we have decided to help them.

Now you had asked about post-matric scholarship. Towards the increase in scholarship rates, all the States and
the UTs are being consulted to ascertain their views. This is necessary because at the end of the Five Year Plan,
the State Governments have to provide for the committed liability.

I would like to take up one by one, what some of you have stated. If I inadvertently, leave out some points, you
will have to forgive me.

There have been a great number of people coming to my office or giving me letters, as my predecessor got the
same, for reviving the SCs and STs List to add more people to it. For the first time, the modalities for finalising
new proposals for inclusion of other communities in the list of SCs and STs are under consideration. Once these
are finalised, the 1400 and odd requests that we have from the various Scheduled Castes and Scheduled Tribes,
will be processed.

The Reports for the National Commission for Safai Karamcharis for the year 1994-95 and 1995-96 have been
circulated to all concerned Ministries and Departments of Government of India for taking suitable action and
providing a Memorandum of Action Taken on the recommendations of the National Commission for Safai
Karamcharis as far as they relate to issues dealt with by the Central and the Union Government under the
provisions of the National Safai Karamcharis Commission Act. On receipt of these Memoranda from all
concerned, the Ministry of Social Justice and Empowerment will prepare a composite Memorandum of Action
taken which will be laid on the Table of both Houses of Parliament.

Now many of the hon. Members have talked about a particular caste being recognised in one State and not being
recognised in the other. There is a very little that we can do about it which you may understand because many of
you have been holding similar positions in Government. Under articles 341 and 342 of the Constitution of india,
a particular community is specified as Scheduled for a State, or sometimes even part of a State. The Constitution
does not provide for the scheduling of communities on an all-India basis. This has been confirmed in various
Supreme Court rulings as well. If we have to change this, it will require change in the Constitution which we can
talk about. Perhaps, if we can all agree, we can come forward with it.

Regarding Andamans, as was brought out, there are five tribes being recognised as endangered in our list. And a
special scheme under the Central sector is going to be introduced during the current financial year to cover as |
said, all the health aspects, safe drinking water and economic development.

Now, we come to this problem of the DOPT which Shri Buta Singh had raised. I cannot possibly take the
DOPT's services as mandate into the Ministry of Social Welfare for the simple reason that the DOPT covers all
service conditions. There is no reservation in the Central Services for any other classes. The reservation 1s for
SCs, STs and OBCs only. The DOPT has been allocated the subject of reservation in services in view of the fact
that that is their mandate. All the orders of the DOPT that you objected to, which were all brought out on
30.1.97,2.7.97, 22.7.97 and 29.8.97 were issued after apprising the Cabinet of which Shri Ram Vilas Paswan
was a member. This was much before my term. If you say, they are wrong now, I am afraid, I was not here and
this Government was not here. They were taken during your Government's time...(Interruptions)

SHRI RAM VILAS PASWAN : I am not criticising you.
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SHRIMATI MANEKA GANDHI: We will let them look into it now.
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SHRIMATI MANEKA GANDAHI: It is a good idea. When we meet the MPs, We will ask the DOPT to be
present.

Some Members had raised alleging some kind of conspiracy that the meeting of the Dr. Ambedkar Foundation
has been put off. But this is not correct. The meeting of the General Body was fixed for the 10th of August but
due to some unavoidable reasons, the meeting has been postponed. And the things that we would like to offer
you, are still in the process of getting ready. The Chairperson, that is, me, has fixed the new date for the 2nd of
September, 1998, and it has been communicated to the Members. The Agenda are being sent to the Members for
the General Body Meeting of the Foundation.

Before I complete, the last thing that I would like to say is that I have received an excellent suggestion from the
Consultative Committee attached to this Ministry. I think, one Member is here but the others are not. They have
said that we give a lot of money to the States, and we give a lot of money to the NGOs, to the Scheduled Castes
and the Scheduled Tribes but most of the Members of Parliament are not aware of who is being given and what,
and because of that, they are not in any position to tell us whether these are good or bad. They are also not in any
position to find out whether their States are actually using the money or not specially, if they are in the
Opposition in those States.

Therefore, we have taken a decision here that every three to four months, we will send a list to Members of
Parliament of what has been released to their States, and what has been released to the NGOs so that all of them
can say whether this has been good, what has been left out so that they can take part in governance, no matter,
where they are.

Thank you for giving me time.

SHRI MANORANJAN BHAKTA (ANDAMAN AND NICOBAR ISLANDS): Can I seek one clarification?...
(Interruptions).. My point is that in Andaman and Nicobar Islands, there is one Jarwa community which 1s
known as hostile tribe. They are a wandering tribe. When they come to the villages, they attack there. They do
not have any food to eat. They are hungry. I, therefore, request that the Government of India should immediately
take steps to take care of them by providing them food... (Interruptions)

MR. CHAIRMAN : Hon. Members, please take your seats.

... (Interruptions)

SHRI RAM VILAS PASWAN : Sir, what about today's Matters under Rule 377?
MR. CHAIRMAN: That is what I am going to say.

... (Interruptions)



MR. CHAIRMAN: Kindly take your seats for a minute. Before adjournment of the House, the House has to take
up Matters under Rule 377. If the House agrees, the Matters under Rule 377 listed for today can be treated as
laid on the Table of the House.

SEVERAL HON. MEMBERS: Yes, Sir. We all agree.

MR. CHAIRMAN: The Matters under Rule 377 listed for today are treated as laid on the Table of the House.
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